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.eight to ten banks in the country and
they should be allowed to work in a
specific area identified for them.

Parliamentary control over the banks
must be restored and the secrecy clause
must be given a go-by.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
1t is one o’clock and time for the Prime
Minister to make a statement.

SHRI GURUDAS DAS GUPTA: 1
can continue after that,

THE VICE-CHAIRMAN
BHASKAR  ANNAIJI
You please conclude.

SHRI GURUDAS DAS GUPTA: I
have some more points.

THE VICE-CHAIRMAN
BHASKAR  ANNAJI
But your time is over.

SHRI GURUDAS DAS GUPTA: Sir,
I beg of you, don't encroach upon me
in this way,k Please, it is very important.
I will continue for Some minutes after
the PM’s statement. Let the Prime
Minister make hig statement. There is
no problem.

(SHRI
MASODKAR):

(SHRI
MASODKAR):

ITo HAUT W/EAI @A :  TA-
TS wEAE, ATATNEG AT
¥ F Sraar wEqr g OSSN uw
7 weE atgs 3 8w 1 fawifee
TN ATAT ST uFey (RUT O, T
dgg & wraEr Far gfafrar g 7
W FET T 1 wween (quT @ SE
T & wer um fefya e w7 ffy
q8r g & 7., . (smwaw). ..
wYE WIEE F S wageq {&Ar § 9w
g% sTaEy Fqr gfgear & 7

. (maam) |
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STATEMENT BY PRIME MINISTER

Regarding Measures for Promotion of

Employment for the Youth in addi-

tion to Reservation for Socially and
Educationally Backward Classes

THE PRIME  MINISTER  (SHRI
VISHWANATH PRATAP SINGH):
Madam, on 7th August, 1990. I announced
in this House the decision taken by my
Government to implement the Mandal
Commission’s Report.

2. As the House is aware, the Mandal
Commission submitted its report on 31st
December, 1980 to the President. There-
after, this has been discussed a number
of times in both the Houses and  there
was substantial support and  forceful
demands for the implementation of the
Mandal Commission’s Report.  The
National Front had declared in its mani-
festo that it will implement the Mandal
Commission’s report at the earliest
and during the elections it had made a
solemn commitment to the people to
implement it within a year of its coming
to office.

3. When this Government took office,
the President siated in his address that
the Government is  committed to the
implementation of the Mandal Com-
mission’s report. In both the Houses,
there was persistent demand from a
large section of the Members for its
implementation. In the last Session I
had assured in the Rajya Sabha that the
Government will take its decision expedi-
tiously.
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4, This Government hag taken a num-
ber of decisions to render justice to
Scheduled  Chasfes, ~ Scheduled Tribes,
Women, Minorities, Labourerg and Other
Weaker Sections. The decision of the
Government on the Mandal Commission
Report, in accordance with its prior
commitment to render justice to the
Socially’ and  Educationally  Backward
Classes who conmstitute 352 per cent of
our population, is part of these measures
in this “Year of Social Justice”, Baba
Saheb Dr.-B. R. Ambedkar Centenary
Year, e

5. In extending reservation to them,
the intention of the Government is to
give them social justice and & share in
the governance and shaping of the coun-
try in fulfilment of our Constitutional
obligations. As Members are aware, a
number of States have already provided
reservation for the Backward Classes in
their services. This Government’s deci-
sion on the Mandal Commission’s re-
commendations is in respect of service
vnder the Government of India and the
Public Sector Undertakings,

6. The Manda] Commission’s Report
is only with regard to Socially and Edu-
cationally Backward Classes. ' Introduc-
tion of economic criteria into it will
dilute its purpose. So, the Government
wants to make it clear that it is not
possible to make any dilution of the 27
per cent reservation for the Socially and
Educationally Backward  Classes and
22.5 per cent for Scheduled Castes and
Scheduled Tribes.

7. At the same time, the Goverament
is equally concerned about the future of
our Youth in general. . In the Rajya
Sabha, there was a suggestion from the
Members to provide reservation for the
poor over and above the reservation for
the Socially and Educationally Back-
ward Classes, and I had said that we
would  sympathetically consider some

reservation for the poor, irrespective
of social groups. ‘This was reiterated

by the Finance Minister, Prof. Madhu
Dandavateji in his intervention in the Lok
Sabha. We propose to  pirovide an
additional reservation of 5 per cent to
10 per cent for the poor, irrespective
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of social groups, entirely on the basis
of appropriate economic criteria, after
taking the semse of this august House.

8. It was another solemn commitment
of the National Front to enshrine the
Right to Work as a Fundamental Right
in the Constitution. The Government
intends, after interacting with political
parties, fo  introduce in this session a
Constitutiona] Amendment Bill +to
make the Right to Work a Funda-
mental Right within the available re-
sources and seeks the cooperation of
all parties in  passing it, after due
deliberations,

9. Arising from our concern for our
Youth is our decision to make employ-
ment the central thrust of the FEighth
Plan. The Approach Paper to the VIII
Plan has spelt out the Central task of
the Plan as expanding of opportunities
for productive employment at a rapid
rate. The Plan target has been fixed
interms of annual rate of increase in emp-
loyment and has been fixed at 3 per
cent increase per annum over the next
decade. It is through vastly and rapidly
expanding  employment  opportunities,
particularly professional and commercial
self-employment, and through all-round
productive employment-oriented growth
of the economy that the problem of
unemployment of the educated as well
as of the poor can really be resolved,

10. Here it will not be out of place
to mention that the Government intends
to establish a National Youth Council
to ensure the involvement of the Youth
in the building of the WNation and to
focus on the problems of the Youth., In
the light of this Government’s concern
for the employment prospects and the
future of our educated Youth in gene-
ral, on 15th August, 1990, I announced
our decision to increase the flow of re-
sources for various programmes of youth
from Rs, 20 crores to Rs. 265 crores,
maioly for self-employment, higher stu-
dies, and for involvement of youth in
literacy programmes. This wag donme in
the light of the fact that Government
jobs alone cannot solve the unemploy-
ment problem and other avenues of
gainfu] employmeny haye to enhanced.
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11. Appreciating these facts in true
perspective, I trust that all sections of
the country, and Hon’ble Members of
Parliament will fully co-operate with us
in the fulfilment of our social and Con-
stitutiona] obligations and in our march
towards social justice.

THE DEPUTY CHAIRMAN: Now,
I have a number of nameg for clarifi-
cations.

SHRIMATI RENUKA CHOW-
DHURY: I think the subect is very
I want to make a suggestion. If the
House agrees and the Prime Minis-
ter agrees, let us have a full discus-
sion on this. (Interruptions)

THE DEPUTY CHAIRMAN: Let
me hear it. At one time three peobple
speak. Let me allow her.

SHRIMATI RENUKA CHOW-
DHURY: I think the subject is very
important, Keeping in view its im-
portance we cannot benefit if only a
few Members have clarifications with-
in the limited time, So, if the Prime
Minister and the House agree, we
should have a full discussion on it.
(Interruptions)

THE DEPUTY CHAIRMAN: Let
the Leader of the House say, because
it is the Governmeznt which has fo
react to it.

THE LEADER O THE HOUSE
(SHRI M. S. GURUPADASWAMY}:
Madam, I agree with the  suggestion
made by my colleague. (Interruptions)

THE DEPUTY CHAIRMAN: Let
him react to her. Then he will react
to you and then he will react to the
Chair, So, let him react first, (Inter-
ruptions)

oft o gooy (fazre) @ ey
JreAg arfem, oF atg guR AT
s & e § ... (Swmaw) #oagw
A FW A W E, TH 0w
qell & ... (s=Fuw)
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TN, AW AT QWA (R8T
B U T e I 0 G B o G £
. . (camaT)

vagwafa: F @ § | 9 saTe
g 38 1 UF AT YvIT A ST §)
W IqFT 1T A7 T X | waATg ar
35 ifsm (zm=ma) & sy
Tl FE0, TH fFae 7w gfzn

At A gueEr s frogere
F 9gy AT S G /)

ranmfa :  ag fenwwma g, T
gase g, HYEIT qHIT &Y .
(smamw) st et gEIT R L.
(szaEiw)

SHRI M, S. GURUPADASWAMY:
A suggestion hag been made by my
colleague here that this subject may
be discussed and the clarifications
may be avoided, (Interruptions)

THE DEPUTY CHAIRMAN: Mrs.
Jayanthi Natarajan, it is per sugges-—
tion. It is not yours. ....(INterrup-
tions) ....

Tlo RATIT WERT TIA :  HI(TT,
¥ wgAT ARAT § ... (FAEUw)

THE DEPUTY CHAIRMAN: She
has a right to make her suggestion.
Sit down.

SHRIMATI RENUKA CHOW-
DHURY: Everybody can speak.

JEATER ¢ ;Y qHFAT
GET - - - S - ') GOl
W@ & w1 ouadr wE wfgw
Let him say what he wants.
SHRIMATI JAYANTHI NATA-

RAJAN (Tamil Nadu): Madam, what
about me?

THE DEPUTY CHAIRMAN. He is
responding to her suggestion, not to
you. He did not mention your name.
Have some patience. I will allow you
to speak,



269  Statement by

SHRI M. S. GURUPADASWAMY ;.
I am making a suggestion to the
House, She has made 3 good sugges-
tion. We have agreed for a debate on
National Security Council also and I
thought the House wants a debate and
I do not want to prevent the debate,
It is an importapt decument. There-
fore, I thought the House would agree
with me if I concede that there should
be a debate, I suggest, Madam, for
your consideration, let there be a de-
bate and let there be no clarifications
at this stage...,(Interruptions).,,,

SHRIMATI JAYANTH!I NATA-
RAJAN: Madam, ...

T AINT WEAT QW : T
gaArg Frar 4r ). .. (s@EmA) are
femrar ar | Fzq @ QA A1 wE
qr, .. (mEagA) . ..

THE DEPUTY CHAIRMAN: Any-
body who wants to speak on behalf
of your party?

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Let the IL.eader of
the  Opposition speak..., (Interrup-
tions).. This is not the way.

SHRI N. K. P. SALVE M~aharash-
tra): Everyong is entitled to ask for
clarifications. (Interruptions) ...

THE DEPUTY CHAIRMAN: Mr.
Salve, that is wrong. ....(Interrup-
tions)... 1 cannot hear three voices
together.

T HATIT FWFAE W @ LA
efan & & oa Faldedes & fqo
Ay & feqr wio, @y sAffwe
Feer of PRU ST wE

THE DEPUTY CHAIRMAN: Mr.
Abrar Ahmed, my ruling wag not
that. Please sit down. Don’t quote me
wrongly. If 1 remember correctly I
said Mr, Sukomal Sen was half way
through asking his clarifications and I
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asked him to finish his clarifications.
If yoy want you can see the record,
I remember what I said in this Honse.
[ don’t forget. g% H1HeT O¢ S H19F)
FEH A BT, W TBATE AT T2
FHIAT §, Let the House decide, I have no
objection,

SHRI JAGESH DESAj] (Maharash-
tra); Madam, I would like to ...
(Interruptions)...

THE DEPUTY CHAIRMAN: 1 will
allow Mr. Shiv Shanker to speak.

st W ARG WEY (T W) ¢
a8 ux fwae w1 @ fear o
... (sEEEw)

g g gR A e
zign faar o | N HES wAEAT
... (ewmEnw) enferr smd § AT
foe o § r... (s@aww) qarEl
wdar awy wifeat &g ¥ 1.
(=raaw)

THE DEPUTY CHAIRMAN: The
Leader of the Opposition is on his
legs, ST Wife & gAd! ala g FRC

THE LEADER OF THE OPPOSI-
TION (SHRI P. SHIV SHANKER):
Madam, the proposal that has fallen
from the Ieader of the House about
the debate is unexceptionable. But
Members of the House have been
often insisting that we should have
clarifications, In fact, I suggested that
there should be a depate ang no clari-
fications on the other day. But I re-
gret to say that it was sought to be
saig “You cannot rob the right of the
Members to seek the clarifications”, 1t
was said that it is such a valuable
right that we will have the clarifica=
tioms and the debate. Now it is very
difficult for me to stand up and  say
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[Shri P, Shiv Shanker]
that merely we will agree for a gebate
ang not for the clarifications, This
makes my position highly embarras-
sing. I must gay that the other day I
had-a very bag retor; from the other
side,

SHRI DIGVIJAY SINGH (Bihar):
It was Mr. A G, Kulkarni from your
side who suggested this and not any-
body from our side.

. SHRI P. SHIV SHANKER: I would
like to repeat .... (Interruptions).

SHRI VIREN J. SHAH (Maharash-
tra): Sometimes, the other side hap-
pens to be this side, which is  the other
side for the Leader of the Opposition.

B[ AIUT AEAE @ ¢ IGq9T-
ofy wgrear,. .. (wmEan) ow A
@A 1., (srE@gw)

THE DEPUTY CHAIRMAN: No

cross-talk, :

SHRI '‘P. SHIV SHANKER: There-
fore, what has. been said the other
day, let us keep that in ming, It has
been said that we woulg like to seek
clarifications . and we cannot deprive
ourselves of that valuable right of
seeking clarifications. If this be the
position that has wween  established,
let there be clarifications ang the de-
bate if they would like to have we
would not like to ... (Interruptions).

SHRIMATI JAYANTHI NATA-
RAJAN: Madam, let me say some-
thing, (Interruptions).

THE DEPUTY CHAIRMAN I will
allow you. He is the I.eader of the
House. He is on his legs. I have to
listen to him. Just a2 minute. (Infer-
ruptions). 1 will allow you, I never
said, no.

oft wdte gowdy ¢ wEwEAT,
(sraam)

gqawafy : At @ faafear a4
a9 78 g werw gt A o AR
96 a1 W ¥ fr feerma ) W/
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g 9g qa g e @1 e § woaw
AT |FAT g 1 sl s dfs
I am telling him, Somebody behind
You is also asking.

SHRI M. S. GURUPADASWAMY:
Madam Deputy Chairman, I admire
the ability of my friend, Shiv Shan-
kerji for his competence to argue his
case, He ig a lawyer ang he can
argue well, under any circumstances,
on any case. I concede that. (Interup-
tions).

i da fra diaw : Tad qEe
T oag § g § zafin e w®
R, (TEaw)

. Sqgwmiw : dlqw  H1EE, A9AT
afsm ) S -

SHRI M. S. GURUPADASWAMY
1 am not taking shelter under any
technicality. Let me make it very
clear. T am not also objecting to
the debate. What I say is this, know-
ing {fully well, all of you know i,
clarification in this House has been 2
debate all along. My friend says, it is
a mini debate. He does not know, it
is a major debate many times. (Un-
terruptions).

THE DEPUTY CHAIRMAN: I will
allow you,

SHRI M. S. GURUPADASWAMY:
Yes, yes, he knows it, (Interruptions),

THE DEPUTY CHAIRMAN:. I can
not allow yoy when he is on his legs.
You are a sensible Member of Parlia-
ment and understang well that one
persons can speak at a  time. (Inferrup-
tions),

SHRI M. §. GURUPADASWAMY:
My purpose, Madam, # not to  have...
(Interruptions) My purpose, Madam,
is not to have debate in the name of
clarifications. Let there be a purpose-
ful, meaningfu! and pointed debzte on
this issue. It is very important. There-
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fore, let us have a debate on this isspe.
Let us not have a débate ang clarifi-
cations both, (Interruptions)
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THE DEPUTY CHAIRMAN: You
can raise your objectiong later on, Let
him finisp first.  Shrimati Jayanthi
Natarajan. Mr. Desai, I asked Shrimati
Jayanthi Natarajan.

SHRIMAT] JAYANTHI NATA-
RAJAN: I want to make a requesi
to the hon. Prime Minister because he
is here, This is what I have been try-
ing to say from the beginning, All of
us wanted a debate, That is entirely a
different issue, Now the clarifications
. are very important because we have
already raised it in the afternoon &t
12 o'clock only because the Prime
Minister will reply to the clarifica-
tions and we want to know  his stand.
...((Interruptions). There might be
another Minister. (Interruptions). The
reason why I am saying this is be-
cause even at 12 o'clock,  we raised
this issue that Mr. Sharad Yadav has
made a provocative statement and
‘there are certain clarificationg that
we want to seek from {he Prime
Minister which is net possible in the
debate, This is the reason why we
want the clarificationg now, If the
Prime Minister does not want to reply

to them—I do not know why they are
adopting a round-about way .o (Ir-
terruptions)

SHRIMATT RENUKA CHOW-
DHURY: I don’t think there is and-
thing  roundabout. (Interruptions).
What I am saying is ....(Interrup-
tions).

SHR] JAGESH DESAI: Madam.

have you alloweq her?

THE DEPUTY CHAIRMAN: I will
Jllow. 92 38 dr feqrse 81 STY fin
fregorr @ @ & @ FACFHRIAT 8
R F ) oadt @ Fg waqr @ Gl
gar § |
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If the House so agrees to  have
clarifications, we will go ahead with
that. The Leader of the House, the
Parliamentary Affairs Minister and

the Business Advisory Commiittee will
decide,

SHRI DIPEN GHOSH
Bengal): Even after seeking
cations ....(Interruptions),

(West
clarifi-

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
PARLIAMENTARY AFFAIRS (SHRI
P. UPENDRA): Let the BAC decide
about a discussion. Now they can ask
clarifications. (Interruptions)

THE DEPUTY CHAIRMAN: Yes,
vou speak. I will ask them to sit down.
Let them finish their say., Then I
Will ask them to sit dqown (Interrup-
tions). I will allow them.

SHRI DIPEN GHOSH: When a
statement is made on the floor of the
House, certain questions arise in the
minds of Members and they seek
clarifications. The replies of the
Minister or the Prime Minister may
satigfy or may not satisfy the questio-
pers. Yet, there can be an opportu-
nity. We can get an opportunity of
having a full-fledged cdebate thereafter

also. They cannot be a substitute of
each other. You cannot say ‘either
clarification  or debate’. This s a

serious matter,

THE DEPUTY CHAIRMAN: OK. I

have followed. I have understood
whal you mean.
SHRI P, UPENDRA: Let the BAC

decide about the discussion. Now let
us go ahead with the clarifications.

THE DEPUTY CHAIRMAN: I am
going ahead with the clarifications,
(Interruption), Yes, Mr. agesh Desai.
I am allowing the clarifications now.
Do you want to say something else?

SHRI JAGESH DESAI: My point
ts, there is a difference between a
debate and a clarification. In 5 clarifi«
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cation, a Member gives his name and
he is called. He is given a chance,
(Interruptions), Members® right can-
not be taken away.

THE DEPUTY CHAIRMAN: I am
giving the chance, Mr, Kulkarni.

SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh): Madam, may I be
permitted to say this, for a minute?

THE DEPUTY CHAIRMAN: Is that
part of a clarification?

SHRI MAKHAN LAIL FQOTEDAR:
This is part of the mafter under dis-
cussion. Whether g debate should
Le there or a clarification should be
there. I seek your indulgence,

THE DEPUTY CHAIRMAN: Yes.

SHRI MAKHAN LAL FOTEDAR:
A point has been raised whether there
should be a debate. The matter about
Mandal Commission has national im-
portance. We agree with this. On such
a matter, the House should have a
debate, dialogue and everything. But
for that, a separate date can be fixed.
But this is a right of the Mambers,
(Interruptions), I would Ikie that
clarifications should be sought and if
the Government wants to discuss, it
can dissuss it.

SHRI P. SHIV SHANKER: Madam
Deputy Chairman, I am slightly exer-
cised and I would appeal to the Lea-
der of the House and other leaders
of the different parties to consider it.
The hon. Prime Minister has made
this statement. This whole document
perceives of an action in futuro. The
hon. Prime Minister, after taking a
decision -whether it is going to be 5
per cent, 10 per cent or 7 per cent,
or whether it is , will have to again
come before this House to make a
statement. The entire document is
what the Government is perceiving

[RAJYA SABHA]
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foday for future, If hon. Members
decide that we must have ten times
the debate, I am prepared for it. But
we musi sometimes sit and discuss
what attitude we should adopt for
different documents of different
natures. I do not see any necessary
for a debate on this document because
the Prime Minister will again come
here on the basis of the decisions
which he might take and again we
will ask clarifications and again there
will be a debate. If it is the intention
of all of us that we must go on with
this type of debates, debates, debates,
let us go on. There is no end. We
are prepared for it. (Interruptions).
Sometimes we should decide.

THE DEPUTY CHAIRMAN: I get
the sense of the House that Members
want clarifications. Shri A. G. Kul-

karni, H1OFT J1% § FHISAT

W wAw wes  wged, sar
LTI S B O

vraamfa : wF sod P s
WL S1ET |

_ WLomMEEd : Ad wigd o owsh
qr ais | g5 g1

vFeEi ;8 a1y qEre, Sy
a1 e E 3% & qene 1 dved
WE WEl AT AFA | &, Faan
Hrga |

SHRI A. G. KULKARNI (Maharash~
tra):  Madam, before secking clarifica-
tions,, at the outsef, I am totally in sup-
port of the Government accepting the
Mandal Commission Report and
doing  justice to the backward
communities, For thousands of years
the  backward communities, the
OBCs, are subjected to tyranny, social
embarrassment and social injustice in
every respect. I 1emember  when Dr.
Ambekdar visited Sangli to plead some
case, there were certain people who ap-
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proached him and told him: “You are
a leader of greag stature and you are
pleading a case which is in our heart
because the socialist thinking requires
that the backward communities should
be given justice which was denied
to them for the last 40 or 45 years”
I also remember that T had an occasion
to meet Dr. S. M. Joshi, a little before
his death, and I was discussing with him
about the Mandal Commission Report.
He told me in Marathi—I can only trans-
late what he said in Marathi: “We have
done injustice to the backward communi-
tieg for thousand years, It is a sin and
we must pay for it.”..(Interruptions})..
Madam, why I am more interested in thiz
is, as soon as this announcement was
made, various newspapers, various editors
started a campaign as if some sin has
been done and these backward classs are
cing given some undue benefit some con-
cessions, which will stop what you call
it the intellectual class of people from get-
ting education and opportunity. What I want
to say is that since we got this freedom
and we started ruling this country, if only
what Dr. Lohia had commended had
been accepted, these problems would not
have arisen. He had, at the outset, said
that all the preliminary and primery edu-
cation should be in Municipal schools or
Government schools, not elite schools like
St.  Xavier School or whatever schools
wheve children of middle class are getting
education. Madam, if the primary educa-
tion had been started in a modest manner,
this type of a casie conflict would not
have really been accelerated. As regards
my questions for clarifications, T want to
ask two questions, The Prime Minister
has announced a reservation between S
ped cent and 10 per cent for economically
backward classes. He must know, vyou
know and I know, in my own town, there
are widows, Brahmin widows, Maratha
widows who because of the community
structure cannot work as jharuwali, they
canpot work as a sweeper because their
community does not like it. They cannot
survive because now in the new structure
of the society the son does not bother
about his mother. Where is she to go? So
in determining backwardness, in addition
to economic backwardness, social back-
wardness also should be taken into ac-
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count and T suggest it should not only be
“economically backward”, it should be
“economically and socially backward” so
that this kind of difficulties can be taken
care of, My last point it—some of my
friends here were saying—I am not at all
worried that the services may be distur-
bed, this may be disturbed or that may be
disturbed, some military personnel may
be disturbed: nothing of the sort. When
you take a measure which is far-reaching,
which disturbs the balance and when
somebody tries to justify the existence of
the socially backward people, this is going
to happen. Unless we take the risk and
take the risk for the betterment of the
society, after fifty, years this country will
not be strong. So this measure is in the
best interests of the country and it is for
the betterment of the society.

THE DEPUTY CHAIRMAN: Now it
is 1.30. Should we adjourn the House
for lunch and continue thet clarifications
after lunch?

SOME HON. MEMBERS: After
lunch,
PROF. MADHU DANDAVATE:

Madam, is the debate shorter or are the
clarifications shorter? I want this clarifi-
cation.

THE DEPUTY CHAIRMAN: Tt de-
pends on the Chair. Tf the House so
agrees, we can have lunch and. ..

SHRI GURUDAS DAS GUPTA;
Madam. the subject is one which calls
for seriousness in consideration. The
Houss should decide to sit through
lunch and seek clarifications.

SOME HON. MEMBERS:
lanch.

THE DEPUTY CHAIRMAN: If the
House agrees to have lunch, it is okay
with me. We can adjourn for lunch now
and have clarifications and the calling-
attention after that.

No after

Now we adjourn for lunch for one
hour,

The House then adjourned for lunch at
thirty-two minutes past one of the clock.
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. The House reassembled after lunch at
thirty-three minutes past two of the clock,
The Deputy Chairman in the Chair.

THE DEPUTY CHAIRMAN: Now,
clarifications. Yes, Mr. Mathur.
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SHRI GURUDAS DAS GUPTA
(West Bengal): Madam, there is no
question of our party not support-

ing fully the decision of the Gov-
ernment to implement the recom-
mendations of the Mandal Com-

mission. We are hundred per cent
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for Mandal Commission.

be no misunderstanding
While participating in the
sioh on the very first day, I had
cautioned the Government on be-
half of my party that there is a
potential danger of a  Yacklash,
Actually that Dbacklash 1is taking

place. It is time for the Government
to understand that there may be
political insinuations, That possibility

is not ruled out, Some people may be
scting in a different way while speak-

ing in the Parliament, but actually

they may be encouraging them, That is

different. But why are the forces which

were aligned to the Mandal Commis-
sion recommendations are bheing able

to sway the sentiments of the young
people? The problem is the staggering
problem of unemployment , The stag-
gering proBlem of unemployment is
accentuating everyday. Madam, I am
pfraid that it will not diminish as a
resulf of the constitutiona] amendment
that the Government proposes to bring
about incorporating the right to work
in the constifution, I am not against
it. T am definitely in favour of if. That
will be considered to be a milestone.
The point is that even that amendment
of the Constitution will not. by itself.
by an effective step for the creation
of additional job opportunities. This is
bound to happen in g capitalist crisis-
ridden society whether the people. in-
stead of fighting together for more job
opbortunities or bringing about a so-
¢ial restructure, amongst themselves
for the diminishing cake of employ-
ment, This is what is happening in this
country, Therefore, while dealing with
the demonstrators I implore upon the
Government to ensure that there is no
scope even for a complaint of excessive

use of force. Somebody was raising
this question in this House. 1 do not
know to what extent that is correct,

But the Government should be cauti-
ous to ensure that no scope is left for
others {0 raise the issue of Police ex-
cesses. The public life may suffer up
to any extent, butl 'we have to be cau-
tious with regard to our dealing with
the younger genheration. Maybe they
are misled for the time being.
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My third point is this. There is a
paradox. Supposing t{he owner of a
factory belongs to a lower caste and
the backward class as determined by
the Mandal Commission and that fac-
tory has a number of workers belong-
ing to the higher castes. According to
the model of Mandal Commission
there is no solution and according to
the prescription that the Government
offers according to that model, there
is no solution.

SHRI DIPEN GHOSH: There the
onus lies on the higher castes, It is
ebout the Government and the public
zector ovganigations. The question aof
private sectior does not arise.

SHRI GURUDAS DAS GUPTA; The
question does definilely arise. Let us
essume for the time being that this is
the model which the Government
wants the private sector to emulate.
Is it not so, Mr. Prime Minister? You
want the private sector to fall in line
with the public sector. Therefore,
there is a contradiction. There may
not be an apparent contradiction. But
it is a contradiction, The contradiction
js this. When a particular caste has
been determined to be backward, will
the economic consideration be taken
into account while evaluating the indi-
vidual right to have work according io
the Mandal Commission, In a back-
ward caste ‘while determining the pri-
orities, will the people having high ins
rome have the same priority as the
people having much lower income? I
do not say that economic priority
shoulg be taken while deciding the
backwardnesg of a caste. The castes
have been determined. Which are the
backwarq castes has been determined?
But amongst the backward castes
themselves, if a well-off person gets
the same treatment from the society
or the Government as that of a per-
son having a much lower economic
status...
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THE DEPUTY CHAIRMAN:; You
need not make a statement longer than
the statement made.

SHRI GURUDAS DAS GUPTA: I
am not making a statement.

THE DEPUTY CHAIRMAN; FPlease
ask only questions.

SHRI GURUDAS DAS GUPTA; I am
just pointing out one fallacy. There~
fore, the Governmeni will have to res-
pond. In a backward caste, 'while de-
termining the priorities, the economic
status will have to be given import-
ance, (Inferruptions)

Madam, I believe, it is time the
Government calls an all-party meeting.
I raised this issue on the floor of the
House several days ago. Unfortunate-
ly, there has Tbeen no response. 1
would request the Prime Minister. 1In
view of the Dbacklash, in view
of the anti-reservation stir and in
view of the intricacy of the problem,
it is necessary that we evolve a con-
sensus, not on the implementation of
the recommendations of the Mandal
Commission, but on how to face the
anti-reservation stir and how to bring
about a gituation where people of the
higher strata but having a much lower
economic status will feel assured,

Therefore, I want the Government
to respond to the gituation with a
broad mind. It is not just by saying
that you would like to implement the
report of the Mandal Commission that
you can bring about a solution. I do
not think a solution can pe brought
about simply by saying so,

THE DEPUTY CHAIRMAN: Please
be bﬁrief. We have the Calling-Attention
Motion also. We have to finish if.

SHRI GURUDAS DAS GUPTA: There.
fore, I hope, the Government would res-
pond to the situation with wisdom,
caution and g democratic approach.



285 Statement by
THE DEPUTY CHAIRMAN: Shri Suko-
mal Sen. He is not here. Prof, Thakur.

PROF. CHANDRESH P. THAKUR
(Bihar): Madam, thank you very much for
giving me this opportunity.

SHRI M. A. BABY (Kerala): There is
something wrong, Madam. I should have
been called.

THE DEPUTY CHAIRMAN: I will call
you after he finishes.

PROF. CHANDRESH P. THAKUR'
Madam, the Prime Minister’s statement
concerns a very vital aspect of our socio-
economic life. We all want a just society
We also want a socially-cohesive society.
We respect the instrument, the Consti‘u«
tional instrument, of reverse discrimination
which we practise and which the other
countries of the world have appreciated.

The hon. Prime Minister and myself and.

for that matter, most of us, have been
raised in an intellectual tradition which
upholds the values of scientific emper.

modernity in the society and a social order
which is stable and cohesive. It is a fact—
it does not require much intellectual capa-
bility to understand-—that at the lower end
of the social divide, classes and castes
coverage. The Constitutional provisions =fso
take note of the classes. It is also true that
poverty and deprivation are the principal
handicaps which lead to educational capa-
bilities not being acquired by large sections
of the poor people. Therefore. given this
kind of situation, to the extent this is an
intent of declaration, the first intent of
declaration, of the Government that it is
going to consider economic criteria for
reverse discrimination, T welcome it. It
is healthy, it is rational and it is socially
non-divisive,

Coming to the clarifications which I want
to seek from the Prime Minister, firstly,
T would like to ask, why this tentativeness
about it? Why this ‘five to ten per cent?
It is not an honest statement. Tt is a state-
ment which indicates the anxiety of the
Government to set only the agenda for a
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debate rather than a clear direction of the
change of policy of the Government,

Madam, the second thing is, the hon.
Prime Minister’s statement says ‘five to ten
per cent’ more reservation. In that case, is
it going to cut across all social classes?
If it is going fo cut across, by implica-
tion, it means that the economic criteria
should be given priority, should be given
weightage. If that logic is to be extended
further, would it be possible for the Gov-
ernment to consider and say that the same
socio-economic considerations should cut
across in the case of other segtions of the
reserved category, whether it is 27 per cent
or whatever? (Time-bell rings) The related
aspect is, while implementing the report of
the Mandal Commission, which we all wel-
come_ will the Government consider that for
the next ten years, the poorest of the poor
will get the first priority, so far as the
27 per cent reservation category is con-
cerned? This will not negate the Govern-
ment’s declared intention or disrupt the
Government policy. It would simply mean,
if you want social justice, economic justice.
then this reservation category must take
note of the basic economic injustice of our
society, among that 27 per cent also there
are destitudes, then there are others who
are fat cats. Will the Government consider
on priority basis in the next 10 years tc
take only the poorest of the poor—1 am
not saying. denying the others—but give
the poorest some priority?

Lastly, Madam, youth is exercised. As
2 person related to university 1 come in
contact with them. I happen to be a Mem-
ber of Parliament and, therefore, I have
to face a lot of problems. The whole of
North India campus is facing the problem,
T am sure it is not the intention of the
Prime Minister to see that the campuses
should be on fire because it is going to
destroy the upbringing pattern of the youn-
ger generation who are going to be the
decision-makers of tomorrow. Can the Gov-
ernment consider that there should be a
prolonged period of national debate to
prepare receptivity in the minds of those
who are going to be at the receiving end
and take the nation into confidence with
a concrete agenda rather than coming forth
post-haste with political expediency con-
Siderations? (Interruptions).
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SHRI MENTAY PADMANABHAM
(Andhra Pradesh): This Mandal Commis-
sion report has been pending for the last
12 years.

PROF. CHANDRESH, P. THAKUR: 1
am not taking a partisan or political stand.
1 am trying to explore the mind of the
Prime Minister on these considerations that,
is it possible to create a receptivity? Even
the best things can be handled badly, If
it is a legitimate, valuable and a welcome
step, and it is welcome because all parties
have accepted it, then why create in the
process at the entry point in the process
of implementation, a calculated divisive-
ness? And it is here that I intend (o raise
a finger of accusation against the Prime
Minister that it is a political ex-
pediency or is it some other agenda, rather
than the noble purpose of giving reverse
discrimination an accelerated path of im-
plementation which is weighing with the
Government?

I think the Prime Minister in his capa-
city as the leader of the Government has
a responsibility to furn the course of svents
in the society. The very fact that the initia-
tive rests with him should not be used
for political, partisan or personal purposes.
He will go down in history if he uses 1t
in a healthy way, in a non-political way,
and carries the nation with him by creating
a climate of receptivity for that and there
are ways to do that.

SHRI M. A. BABY: It is well known
that the present statement has been made
as a response to the unrest and unruly riots
that are slowly picking up in different parts
of the country. So far as my party is con-
cerned, we would impose a reservation on
our considered comments for the full-
fledged discussion, but at the same time,
Madam, T would like to seek certain clari-
fications.

Firstly, Madam, in both the Houses of
Parliament, alt political parties have agreed
to the implementation of the Mandal Com-
mission report. At the same time it appears
that certain sections within our couniry
are opposed to this and in different parts
of the country an agitation opposed to the
implementation of the Mandal Commission
report is picking up, I do not know whether
such organised, unruly riots can be there
without at least even the tacit support of
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certain organised political groups. And it
is a well-known secret that certain poliu-
cal groups, though opeanly state that they
are for the implementation of the Mandal
Commission report, are working behind this
kind of agitation becanse of their political
compulsions. T wish that the open state-
ments of all political parties are sincere
and they stick to them. But in case
tacit support is being given by certain politi-
cal parties in toto or by certain sections
within certain political parties, then it is
highly deplorable and is nothing but politi-
cal hypocrisy. Therefore, I demand that it

" all political parties are responsible to their

proclaimed pronouncements, then they
should state that if any member of their
political party is, directly or indirectly,
found to be behind such unruly riots and
agitatian, they will take strict disciplinary
action against him. I hope, they will make
such a statement and stick to that.

Let me confess, Madam, that on thé
latest declaration of the Government
through its Prime Minister, I am having
an apprehension whether this will help to
resolve the confusion and complications,
or this will further accentuate the complica-
tions and confusion, I do not know.

T am very sincerely expressing my ap-
prehension.

Now I would like to seek a clarification
in relation to the philosophy behind this
pronouncement. There we have to have a
historical perspective in relation to the
philosophy of reservation. T do not have
any wrong understanding that reservation
is meant for doing away with, the economic
inequality in the society. As a part of the
freedom movement, the concept of reserva.
tion was generally accepted by all political
forces as an adequate measure to do away
with social discrimination, the inhuman and
cruel social injustice and discrimination
meted out to different communities for
centuries together., And reservation was
never intended as a measure to do away
with economic inequality. So now if you
are going in for a similar knid of reserva-
tion, as has been pronounced in the state
ment of the Prime Minister, whether it
is relegating that philosophy which, in fact,
prompted the framers of the Constitution
to incorporate this understanding in the
Constitution and whether a new philoso-
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phical perspective i3 being propounded?
This has to be clarified. This is a very
important thing.

Now when a statement was made regard-
ing Mandal Commission Report, many hon
Members cutting across political differences
demanded, while supporting the implemen-
tation of the Mandal Commission Repott,
that for the backward communities there
should be an economic criteria also put
for those who have come off well from
among these backward communities. “What
is the harm if such sections are identified
and taken away from the purview of the
facility of reservation?” And then it was
stated that the philosophy of reservation
is something different, Economic factors
should not be taken into consideration and
all that. Now, as per the present statement
economic disparities are being taken into
account. So what is the harm if those parti-
cutar sections from among the backward
communities who are economically, educa-
tionally and socially developed are taken
away from the benefit of reservation and
the genuine elements, those who should
enjoy the benefit of reservation, are pro-
vided more opportunities? I would like to
have your clarification on this.

Some Members have expressed a point
that communities or families like that
of Paswanji have come up very well
Should they enjoy the benefit of
reservation or not? Here I would
like to make a very clearcut under-
standing that so far as the Scheduled
Castes and the Scheduled Tribes are con-
cerned, we should not discuss the question
of putting an economic criteria at  all,
3.00 p.M,

We should be very clear about

that. Only for the other back-

ward communities, we shall dis-
cuss the question of putting the economic
criteria,

Since we are going to have a full-fledged
discussion on this question in relation to
this proposal of 5 to 10 per cent reserva-
tion, I do not want to dwell further on it.

[ 27 AUG. 1990 |

Prime Minister 290
Now, as part of the statement, it is veiy
heartening to note that the Prime Minister
has reiterated the idea of setting up a
National Youth Council. This is very im-

portant. First of all, I want to seek clari
fication as to what is the time-table for
setting up the National Youth Council.
Secondly, 1 want to mention that this is
very very important considering the fact
that the youth and students of our country
are being exploited by the vested politica!
forces for their own ulterior political
motives. Youth and students sections are
the most vibrant and dynamic sections hav-
ing big idealism, but at the same time in
different parts of the country we find that
they are being misguided by various forces
—secessionist forces, communal forces and
terrorist forces. Therefore, the youth and
students sections should be taken into con-
fidence. For the last four decades or so
this was never done. I congratulate the
present Government for having taken the
initiative in convening the meeting of the
youth organisation representatives and
even mooting the idea of setting up the
National Youth Council. Unless they are
taken into confidence, unless we involve
them in the decision-making process, the
alien forces, the politically hostile forces,
who want to foster terrorism, communali;m
and separatism country, will utilise the
youth and students sections. So, the Gow-
ernment should go ahead with a time-pound
programme of setting up the National
Youth Council and involving the youths
and students of our country in the national
reconstruction process.

I would also like to seek one more clari-
fication. As part of the intervention in a
discussion the hon. Prime Minister had
stated that the present Government is noi
against, but the fact is that it is in favour
of reserving a certain percentage of seats
in both the Houses of Parliament for those
who are economically backward. T heard
the hon. Leader of the Opposition readily
agreeing to that proposal. In view of all
the developments and all the discussions
that we are having, I would like to know
whether the Government is seriously think-
ing about that pronouncement of the Prime
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Minister, especially in the background ot
the Congress Party, a very important poli-
tical force even today, also agreeing to it.
In case the Government is in favour of
going ahead seriously with that proposal,
my only humble submission is that before
making any serious statement about that
proposal, all political parties should be
taken into confidence and that there should
be a proper discussion and consulations.
Only after arriving at a consensus we
should go about that,

SHRI SHABBIR AHMAD SALARIA:
(Jammu and Kashmir): The Statement of
the Prime Minister has not reiterated. which
I think in the present circumstances <hould
have been done, that, in fact, the Mandail
Commission’s Report has not been accepted
in toto, The message should go that it
has been accepted only to the extent that
the castes mentioned in the Mandal Com-
mission are also accepted by the State
as backward classes.

Secondly, the Statement should have fur-
ther made it clear to those agitating that
this reservation is not for all times to
come; that it is limited to a particulur
period.

Thirdly, so far as the question of teser-
vation of 5 to 10 per cent is concerned,
the Statement is rather ambiguous. It
should be made clear by the hon. Prime
Minister that this § to 10 per ceat addi-
tional reseravtion will be over and above
the reservation made in favour of the
socially and educationally backward :zlasses
recognised by the Mandal Commission and
also endorsed by the States as backward
Therefore, to that extent the hon. Prime
Minister may clarify the matter.

Now it is said that 5 to 10 per cent will
be a reservation in addition for the poor.
Who is poor is a question of fact and it
is a question to be decided and the Prime
Minister has rightly said that this matter
will be decided only after taking the sense
of this august House. To determine who
is poor is a very difficult matter. You can
know who is poor in the case of salaried
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classes but these small merchants, these
hawkers and other people whose income
is not known, they generally escape. There-
fore, it is possible that people having more
income may come into this category and
thereby take away the right of the genuine
people. That care shall have to be taken.
Therefore, to that extent I seek a clarifica-
tion from the Prime Minister.

Then, there has been assurance that a
National Youth Council is also proposed
to be set up. I would request the hon
Prime Minister that such a Council should
be a statutory body and given a statutory
status. May I know from the Prime Minis-
ter whether he would agree to that or
whether that is already in his mind? That
may kindly be made clear?

Furthermore, I would like to make a
submission. What is agitating the minds of
the people is that whenever there is a re-
servation, it is going to be a case where
merit has to be ignored. If there is a re-
servation, there is a merit list also. If
there is a reservation, there is merit list
and there is a cut-off line. Supposing in
professional colleges, we have the 1last
candidate taken on merit with 80 per cent
marks. Then, there is a boy with 59 per
cent marks from the backward -:lasses.
Those persons having marks between 50
per cent and up to 80 per cent are the
people who are left in the wilderness and
they are the people who are making the
noise. I would, therefore, submit that for
them also some way should be found out
and that is where the shoe pinches. If
that can be done and that is a very difficult
thing—I have no answer to that—if we
have to give reservation, we have to sacri-
fice merit and if we can save merit some-
how, kindly find a way out. Thank you
very much.

SHRI BHUVNESH CHATURVEDI
(Rajasthan); Madam Deputy Chairman,
before the statement made by the Prime
Minister, all these facts were published in
the newspapers and broadcast through radio
and television in the morning. May I know
from the Prime Minister, was it a deli-
berate attempt? Is it not contempt of the
House? The Prime Minister has mentioned
in his statement “Year of Social Justice”,
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Baba Saheb Dr. B, R. Ambedkar Centenary
Year.” May I know from the Prime Minis-
ter what were Dr. Ambedkar’s views in
various statements given before the Consti-
tuent Assembly? Is it not contrary to what
he had advocated at that time? The first
Committee was formed and chaired by Kala
Kelelkar and they submitted their recom-
mendations. May I know from the Prime
Minister whether these recommendations
were considered while formulating these
two statements? Mr, Naikk was a for-
former Member of Parliament. He was also
a member of the Mandal Commission. He
gave a dissenting note. May I know from
the Prime Minister what he had said and
whether those dissenting notes were zlso
considered while formulating these policies?
This is the second statement given by the
Prime Minister on Mandal Commission
and its implementation. This statement is
also very vague and fails to clarify many
points. To make Right to Work as a
Fundamental Right in the Constifution is
a welcome step. But the Prime Minister in
his statement on page 3 and para 8 nulli-
fies it by saying “within the available re-
sources.. .” Does it not dismantle all that
the Prime Minister has asserted in his
statements on this issue? May I know from
the Prime Minister whether he would con-
sider the benefit to be restricted or to be
enjoyed by only one or at the most two
members from the two families, two gene-
rations as many vested interests have been
developed and only certain families, classes
or castes continue to enjoy all these bene-
fits, Will the Prime Minister care to pull
up his two erring Ministers, who virtually
provoked a caste war in the country iwo
days back? Not standing on prestige issue,
we shall be interested to know whether
the Prime Minister will invite youth and
students for talks. In the end, T will only
urge that merit should not be a casually
in all those political issues and policies.
Thank you.

SHRI MADAN BHATIA (Nominated):
Madam Deputy Chairman, my allegiance
to the Constitution of India is supreme. It
is with that spirit that I have stood up to
share my thoughts with this hon. House
and with the hon. Prime Minister. The
hon. Prime Minister, the other day, an-
nounced in this hon. House that the Gov-
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ernment had decided to implement the
Mandal Commission report, thereby mak-
ing reservations to the extent of 27.5 per
cent for educationally and socially back-
ward classes and those classes to be iden-
tified on the basis of castes. When the
voice was raised in the country that eco-
nomic backwardness has been ignored,
then this statement comes up and in para-
graph 6, it says, “The Mandal Commis-
sions’ report is only with regard to socially
and educationally backward classes. Intro-
duction of economic criteria into it will
dilute its purpose.” So economic criteria
has specificaly been excluded and the pre-
vious decision has been stuck to, namely
that the reservations shall be for educa-
tionally and socially backward classes, to
be identified on the basis of castes. Mr.
Prime Minister, this report was submitted
in December 1980. A subsequent judgement
of the Supreme Court reported in 1981, in
some States, has made the very basis of
this report constitutionaly questionable. Be-
fore T come to that judgment. T will like
to draw the attention of this hon. House
and the hon. Prime Minister to three arti-
cles which make that position very clear.
There is article 15. Tt says that the State
shall not make any discrimination on
ground of religion, caste, race, sex etc.
But there is,..(Interruptions).

st T waim fay (fagr”)
a1 amw @ 4 4 9T & A
FZA T9 GIRT 4 9T F

Foarafy ;. TR [FEE o, TUIT
wat St sara 3, WM AEY I

iy v waaw Tag: a8 qIsw )
™R FT E 8\

Taawraly 198 T ...
(za=ea)

st o odw fog © gz wfeare
FT gTIT 15 FT T IJNGTT 4 § TAFY
g T@ wgd, 78 A G 1, 2,
3 A1 arg. .. (sreww) agt ar Y
afeqrar Y w€ g a1 F7 W AfEx
dfrars ®t arer 15(4) F9 A
arg sma arfeg o, .., (SEEYT)
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[ v qadw fog]
¥ E OF |E ... . (FEER)

SHRI MADAN BHATIA: I think, the
haon. Prime Minister will protect me and
the Chair, of course, will protect me.
£interruptions). Madam Deputy Chair-
man, there is an exception in sub-clause
(2) of article 15.

THE DEPUTY CHAIRMAN: I thouglt
you made an e¢xception to Mr. Ram
Awadhesh Singh,

SHRI MADAN BHATIA: Nothing in
this article or article 29...

umwagnw fag ¢ § wnd
W Fwr § feyaw gmga Fr
It fege § T Qe S AN
qata fear & a8 #9r F@ g Aifeg
SATgT Fa sl § S 7l fant § gag
dwgs ¥, g 83w ¥ g g
R fAFlast afer, o fegmg
g ar*  wrdl aig FW E A
g o

.SHRI KAPIL. VERMA (Uttar Pra-
desh): Madam, please expunge *. It is
unparliamentary.

THE DEPUTY CHAIRMAN: I will
expunge. (Interruptions)

UF ATAAR @36 ¢ ¥ 37 IR’
g e # ... (smEgw). .,

I

aifgir l

ft Trw wagw feg ¢ fommy  Aan
Aqlax &, vad Wi FE w#% §
FaTgata St &, SR |
fea atae o dwga gal, IR
fapeft #ft &ff ser m™T? qowed
e cumwrh T W, sEdfeed
Fi g ST W, 4 FaEd A
N L)

PR

*Expunged as ordered by the Chair,

frlt g
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=i & By ntew @ §TW, UA qggw
S % weal 9T A WARA | ITH FAT
wY Efg |
Seawrald wrEad g @ g
SHRI MADAN BHATIA:
there is an exception contained in sub-

clause (4) which says that the State

Madam,

may take measures which are discrimi-
natory, for the advancement of socially
and educationally backward classes not~
withstanding  anything contained in
clause (1) or Article 29 of the Consti-
tution of India. It does not make any
reference to Article 16. Article 29 says
that the State shall not discriminate in
matters of admissions to €ducational insti-
tutions on grounds of caste, religion, sex,
race, etc. It is because of Article 15
sub-clause (2) that the State has been
given thiy power fo make reservations in
educational institutions. So far as re-
servations in Government service  are
concerned, they are exclusively  dealt
with in Article 16. Article 16 is a
self-contained article dealing with the
right of employment in the State. It
says there shall be total equélity of
opportunity in matters of employment
in the State. Sub-clause (4) and sub-
clause (4) alone of Article 16 gives the
power to the State to make reservaﬁoﬁs
in matters of employment in the State.
JAnd what is the expression which is used
in sub-clause (4) of Article 167 It says
not socially and educationally backward
classes; it only speaks of backward
classes. The expression ‘socially and
educationally’ does nof exist ip Artide,
16 at all. (Inter}uprz'ons). I will come
to Articles 46 and 335 if the hon,
Member wants. I will also come to
Article 340, Ttﬁs particular Artigb
16(4)—and Article 16(4) alone, I re-
peat—gives the power to the State to makg
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reservations and reservations cap be
made only in favour of ‘batkward
classes’ and the expression ‘socially and
educationally backward’ doks not exist in
sub-clause (4) of Article 16. This
position came up for interpretation before
the Supreme Court as I have submitted.
A subsequent judgnient of the Suprems
Court has made the very  basis of the
Mandal Cotiimission report constitutionally
questionable and this is a judgnent which
was delivered by Mr. Justice Krishna
lyer. 1f there was one Judge of the
Supteme Cotirt whidse Heart throbbed for
the poor and the bdckward, it was
Justice Krishna Iyer. And what does
he say? I shall just read these lines:
“To casteify reservation even beyond the
disnial gréups of Backwibd'hbst people,
ciipheilstically  called 45 Schedufed
«Castes and Scheduled Tribes, is to run
a great Constitutiona) risk”. This is an
important line. “Caste ipso facto is
oot a cldss il a secular State”. And
#E gos on to say, “THe remédy of
réservatiots to correct  inHerenit iritba-
latices mbist not be ovérplayed. Bitk-
ward classés otisidE the Schedtled Castes
afid TriBés cifinot Bypass artitle 16(2).”
1t means tbtdl eqhality of opportimity.

suyd; where very substantial cultural
and ecofiomié disparity stares at socidty,
if any reservation is malle to mdet thé
téit of corbtitutibhatity, in favoir of any
Particilar class. then it must be so cul-
turdlly and economtically  substantially
backwatd that it econdmic anhd cultural
batkwardnéss sthrks at the sociefy. This
is the test. And by adopting the test
of the Mandil Commission Report; the
test would be, socially and econorhically
backward classes shoifld be idénfified by
castes. You are net only vidlating
article 16 of the Constitution, but ac-
cording to this judgemént you are violat-
ing the very basi¢ conéept of the Con-
stitution, namely, secularism. Thg other
day, the hon. Prime MHnister said, “I
hope the jildiciary will nof stand in the
way, and if the judiciary stands in the
. way, we shall find a way out”. If
this statement stands, there is no other
way except for the Supréme Court to
strike down the Mandal Commission
Report. And on what biasis? Arficle 16,
which not only by itself is a prévision
of the Constitution—Stprem, Court says
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cquality of oppdrtunity  contained  im
article 16 is a part of the basic struc-
ture of the Constitution and Supreme
Court also says that secularism is a part
of the basic structure of the Constitu-
tion—

THE‘ DEPUTY CHAIRMAN: Please
comg to your clarification.

SHRI MADAN BHATIA: Madam, I
am coming to that. Because this was
the stitemefit wHith was mile by the
hon, Prime Minister, T am referring to it.

SHRI  VISHWANATH  PRATAP
SINGH: Is it yollf party’'s view that
the Mahdal Condinission work has to be
struck down?

SHRI MADAN BHATIA: 1 am
speaking because of my dlleégiance to
the Constitution. I have taken the oath
to upliold thé Constittdici: T respectfully
sttbmit, I am speaking in the name of
the Cohstitution.

PROF. MADHU DANDAVATE: Mr.
B}iatxa, pléase excuse me. You just’ dow
say that yod are sayitig all tHis becatise
of your allégidits to the Cotistitutitn.
Does it meart that other Members of
vour party do not owe allegiance to
the Constititioh?

SHRI MADAN' BHATIA: They have
allegiaiée. Sd fit as the Constitition
is concerned, afty Merfiber is enfitled to
have His own viéws. 1 can also accuse
you thit you sre vidlatifig thé Cofistitu-

tion, WAl it Welp?

PROF. MADHU DANDAVATE: No,
no, not at all.

SHRI MADAN BHATIA: Then why
are you raising this quéstion? I say
that the Prime Minister is violating thé
Constitution. Will it help?

THE DEPUTY CHAIRMAN: We are
not discussing the constitutional validity
of anything. Put your questions to the
Prime Minister.

SHRT MADAN BHATIA: 1 want to
seek three clarifications. My first clarifi-
cation is this. In view of the judgement
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-of the Supreme Court, will the hon.
Prime Minister consider giving advice to
the President of India for referring the
matter to the Supreme Court as to
whether the Mandal Commissiop Report
is constitutionally valid or not? Number
two. You had stated, Mr. Prime Minis-
ter, that you are fixing reservations for
the educationally and socially backward
classes at 27.5 per cent in order to
remain within the limit prescribed by
‘the Supreme Court, namely, 50 per cent,
Now you are adding 5 to 10 per cent
reservation for other classes also, mean-
ing thereby that the limit is going to
increase to 60 per cent. If that is so,
please enlighten us...

m_sza i W mAEw WY,
gld §3 T3yl

=Y w weny fag : fave wifear,
gir FaTse fr pfEedm a7 faw
g1 # e § fw 50009 A afaw
e qgl gt L., (smEaw) L.
Cgfm F &1 wE fedg Fateyg
g7 gfama SRS T Farse faud
50 9T A afox grew =@ o,
‘gz g Tt wfew oo

SHRI MADAN BHATIA: If that is
g0, please enlighten us how you justify
your departure from your previous state-
" ment made in the last week that 27.5
per cent reservation has been fixed to
remain in the limit fixed by the Supreme
Court.  Thirdly, you had stated on the
floor of this honourable House, “I
hope the judiciary will not stand in the
way and if the judiciary stands in the
way, we shall take care of it”. Was
it your wish or was it pour threat to
* the judiciary or wag it your intimidation
. of the judiciary? And if the jndiciary
" strikes it down, under what provision
of the Constitution will you be able to
change the basic structure of the Con-
stitution which is Article 16 and the
secular concept of the State? Lastly,
two of your Ministers have openly cafled

upon a section...

MADHU DANDAVATE:

PROF.
changed  after Golaknath

Have you
judgment?
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SHRI MADAN BHATIA: ...of the
fellow citizens to come to the streets
and fight it out with other sections of
the Indian citizens, They have taken an
oath under the Constitution which says,
“I will do right to all manner of people
in accordance with the Constitution and
the law without fear or favour, affection
or ill will.” This is, therefore, a gross.
breach of the oath of  office. What
action are you going to take against
them?

=t 7w wagw fag : den 0 a1
I (G 7§ AR 59T BT a1gar
g1

SuwwTafa 1 amg eata 78 dfg,
Ters A 4 1 w9 AWRT a4 dS-
#u7 gfor)

SHRI MENTAY PADMANABHAM:
At the outset, Madam, I thank  the
Government for accepting the Mandat
Commission Report and I also welcome
the resolve of the Government that it
will not relent from its commitment,
whatever be the provocation and fromy
whichever quarter, in implementing the
Mandal Commission Report. I believe
that reservation for socially and educa-
tionally backward classes does not mean
that this Government is insensitive to
the conditions of the poorer sections in
other segments of society. I congratu-
late the Prime Minister on hig firm com.
mitment in the statement that the Go-
vernment will bring in a Constitutional
Amendment to make the right to work
a fundamental right in this Session itself
which will definitely help these poorer
sections in seeking employment. (In-
terruption) It is stated in the state-
ment that the Government is thinking in
terms of providing 5 to 109, reservation
on economic criteria. My friend, Mr.
Bhatia, has referred to it just now. I
would like to ask the Prime Minister
whether the Government is bringing in
any Constitutional amendment to over-
come the Supreme Court decision that
under any circumstanceg the reservation
quota should not exceed 50 per cent.
Another question I would like to ask
is this. How many States have so far
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implemented the reservations for back-
ward classes? How many States have
not yet implemented reservation for back-
ward classes on educational and social
backwardness criteria? Will the Govern-
ment try to have a dialogue with those
States which have so far not imple-
mented the reservation for backward
classes and persuade them to fall
in line with other Sfates in the country?

These are the clarifications that I would
like to seek from the Government,
Madam.

THE DEPUTY CHAIRMAN: Now,
Mrs. TJayanthi Natarajan.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, before I seek two pointed
clarifications, I want to say—and I am
sure that it is the official position of
my party also—that we welcome the re-
commendations made by the  Mandal
Commission and if there happen to be
any Constitutional impediments to that,
‘1 am sure that the Government will come
forward wih suvitable amendments to the
Constitution. . . (Interruptions) . , .

.SHRI VISHWANATH PRATAP
SINGH: You welcome it with reserva-
tion?. .. (Interruptions) . ..

SHRIMATI JAYANTHI NATARA-
JAN: Pardon?
- SHRI VISHWANATH PRATAP

SINGH: Do vou welcome it with
reservations?

SHRIMATI JAYANTHI NATARA-
JAN; 1 welcome it without reservation!
.. (Interruptions) . . .

SHRI VITHALRAO MADHAVRAO
JADHAV (Mabarashtra): She welcomes
the reservation without any reservation!
... (Interruptions) . . .

SHRI YAGESH DESAI: She has made
the position quite clear.

SHRIMATT JAYANTHI NATARA-
JAN: Madam, my specific clarification is
this: Predictably, T have to get up to
remind the Prime Minister, the Govern-
ment and the Members of this House of
the sorry fate of women in this country.
Here the Prime Minister has stated that
the Government has taken a number
of decisions to render  justice to the
Scheduled Castes, Schedoled  Tribes,
minorities, women, etc. Yes, only the

[ 27 AUG. 1990 ]

Prime Minister 302

other day we passed the National Com-
mission for Women Bill. 1 do not want
to take the time of the House. But it
is a fact that if you take all the com-
munities right across the board, among
all the communities, castes, the Sche-
duled Castes, the Scheduled Tribes, Back~
ward Classes, forward communities, with-
out any bar of religion, community or
caste, it is the women of this country
who are the most disadvantaged, who
are the most backward, economically,
socially, culturally, health-wise,  with
respect to food and mortality  rate,
Therefore, the most disadvantaged people
in this country are the women of this
country, whether they belong to the
Scheduled Castes or the Scheduled Tribes
or the backward classes or any  other
chass.

THE DEPUTY CHAIRMAN: 1 agree
with you.

SHRIMATI JAYANTHI NATARAJAN,
Unfortunately, (Interruptions) ...
Madam, or, may be fortunately for this
Government, women have not taken to
the streets like the students or like other
vested interests.. . (Inttrruptions).. .
Women have not taken to the streets
demanding their rights and, if they do,
then this country will really know about
them. Just because the women of this
country are patient, just because  the
women of this country are always bearing
the burden of every single decision taken
by anybody, they should not be taken
for granted. Now, without wasting much
time, I come to my specific clarifica-
tions, Madam. With regard to the re-
servations that have been announced, I
would like to ask a pointed question

With regard to the women among the
Scheduled Castes and the Scheduled
Tribes, who are the most disadvantaged
of these groups, the women among the
backward classes and groups who are
the disadvantaged among these groups in
this country and the women of the
forward communities and groups who
are also disadvantaged, I would reavest
the Prime Minister to answer my pointed
question whether he will consider sefting
aside, within the proopsed 27 per cent
and the already existing 22.5 per cent
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reservation, » particular percentage for
women belonging to these communities.
Will he set aside any percentage for
women within the present limit?

Madam, last time itself, I asked the
Prime Ministey with regard to the re-
commendations of the Mandal Commis-
sion. when he announced it...(Interrup-
tions)...1 raised this question on the
floer of this House. But he did not
give me a direct reply. He only sajd
that, 30 per cent reservation would be
made in the Panchayat elections for
women and he was not prepared to tell
whether, with respect to jobs, reserva-
tions would. bz given to women. There-
fore, the particolar point that 1 would
like to make is that it is no use announc.
ing. that yon want te share the power
structure with them without giving any
jobs. We women cap never be a part
of the power structure unless we are
economically independent, unless we get
jobs and unless we .aave a significant
share in the development of the coun-
try. ‘Therefore, it is meaningless to
say now that reservation up to 30 per
cent will. be given to women in  the
Panchayats. If you. are serious about
women, about the silent dominant ma-
jority of this country, you should be
prepared to make reservations for them
in each group. Are you prepared to
make reservations for women in this
country in each group?

There is another important clarifica-
tion that 1 would like to ask.

In today’s papers, with respect to  the
Prime M\linister’s announcement on job
guota for the poorer sections and with
respect to the Mandal Commission re-
commendations certain sections of  the
Press have reported that the reservations
are likely to be extended to the armed
forces also., There are three parts of
the reservatioms. These are the reports
of the Press and I would like the Prime
Minister to clarify whether or not this
is so: Firstly, by an admimistrative order
thig. can' be extended to the armed forces
also, that thers showld be reservation of
jobs for 7 per cémt. ..

[RATYA SABHA ]
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SHRI VISHWANATH PRATAP
SINGH: Armed Forces are not covered,

SHRIMATI JAYANTHI NATARA-
JAN. Then I have no further question.
to ask.

THE DEPUTY CHAIRMAN: Mr.
Salve,

SHRI N. K. P. SALVE (Mahara-

shtta): Madam, at the outset. .. (Inter-
ruptions)
THE DEPUTY CHAIRMAN: M.

Salve, being the Deputy Leadéer, specifi-
cally.

SHRI N. K. P. SALVE: Madam;
at the outset, it has to be made clear
on behalf of my party that. we are nei—
repeat not—against reservations to Sche-
duled Castes; Seheduled Tribes, Back-
ward Castes and Backward Classes, ..
(Interruptions). But what we are whotly
opposed to is the meode and manmer in
which this Government is wanting to im-
plement this extremely important «deci-
sion, in a very highly arbitrary, partisan
manner, to suif political expediency for
the time being, which hag landed them
into this difficulty. Madam, if  this
devision on reservations has to be im-
Plémented in the year of sesial justice
to commemorate the memory of Baba-
Salebh Ambedkar, we welcome it; let us
do it in the Centenary Year. But was
the same Oentenary  Year coterminus
with the rally of Chaudhury Devi Lal
at the Boat Club? Was it necessary to
plead that day and make an announce-
ment in this manner? Because implicit
in what you are saying is clear that the
Mandat Commission’s recommendation
in the manner yow have done ig cer-
tainty not a total panacea to take care
of the Backward Classes as such. And
that is why indriblets you are coming
up. This is not the way of looking
at this matter. All political parties are
with yon and, therefore, it is necessary
that you should have evolved a con-
sensus on this matter, talked to all of
us rest assuwred, om this issue, if you
had talked to all of us, perbaps the
measures which you are wantimg  or
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propose to tuk:—I1 think thiy document
is an extraordinary document many
ways, it is #mot a document in which
an announcement is mad> of reserva-
tion, it i3 only an expression of an
intent to make some day reservations,
that has been there, even otherwise you
could have said so—a document of this
nature was not necessary, and 1 wonder
whether this kind of document, whether
this kind- of assurance that on a future
date you might do something, is going
to put an end or halt to the agitation
which is going on, which is very un-
fortunate. What is, therefore, needed is
that if this matter is to be resolved,
what is the use of complaining that it
is the BIP which is instigating this agi-
tation  Forget about the commpany.
(Interruptions)

SHRI JAGDISH PRASAD MATHUR:
Ng, no, (Interruptions)

SHRI N. K. P. SALVE: I am willing
to give it on cath that their panty mem:
bers have been sayidg that the majority
of the leadérs who are instigatiitg are
the ones—~the Junsta Dal leaders have
been telling me that the majority of
the leaders who afe instigatitig this are
doing this ai the behest of the BIR,
{Interruptions)

PROF. MADHU DANDAVATE: Mr.
Salve, if you are to make that allega-
tion, you can make it. But Jdom’t make
it on our behalf.

SHRI N. K. P. SALVE: Thank you,
Mr. Dandavate. 1 am not a Finance
Minister to rest the barrel of my gun
on someohe else’s shoulder. 1 don’t need
to do that. What I have said is cor-
rect. But, Mr. Prime Minister, ons thing
which is very, very highly objectionable,
ang yoa must take effective steps for
that, i the sheer arrogamce and extre-
mely reckless manner in which two of
your Ministers are wanting to petpetuate
the caste force. We would wamt yon
to give an assgrance to this House.
They are young Ministers. Ged be with
them! God help them! We wish nothing
againgg them. But this kimd of arrogance
—remmaining in power for six months, or
seven months or eight monthk’s time,
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they are wanting to take the whole
country on themselves. What 1 want to
suggest to you, Mr. Prime Minister, that
whatever else you may do or may not
do. but at least publicly make it clear
to everyone that these two Ministers or
nobody in this country can bz allowed
to instigate a caste war in this country.
(interruprions) Already, we have  had
troubles. Therefore, Mr. Prime Minis-
ter, I would like to know from you if
this matter is so important and if this
matter is so delicate. .. .1 have dsked
the Primg Minister, Mr. Paswan. No.
No. I will not talk to you.

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): How can you  say
that? He has got a right to explain.
(Interruptions)

SHRI N. K. P. SALVE: What i
there to be so indignant? Have 1 said
something unparliamentary?

DR. G. VIJAYA MOHAN REDDY:
NobYody can ssy that the Minlster has
indtigated a caste war.

THE DEPUTY CHAIRMAN. If the
Minister asks, I can allow him a periotal
explanation. Thete i§ nothing to  get
agitated. (Interruptions)

SHRI N. K. P. SALVE: Madam,
on principle I have made the position of
my party absolutely clear. But nobody
in this country has a right to provoke
a castg war whith is implicit in  the
very provocative statement made by two
Ministers. T repeat it.

Madami, thiz i a very delicate matter
and a very seénsitive matter, (Time bell
rings) ‘Therefore, I would requést the
Prime Minister not to lightly brush aside
the constitittional aspect of the mattér
which has beep raised by Mr. Bhatia.
Also there i$ a subsequent case of the
Swpreme Court where the Supreme Court
in turn syas that there is a timle_limit
beyond whick only the economic critetia
will come. As long as the Scheduled
Castes, the Scheduled Tribes and  the
Backward Classes are oppressed and so-
cigly backward, there will have to be
reservationn,. It is the categorical view
of my party. If necessary, let us ameénd
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the Constitution. But please don’t just
try to lightly brush aside the constitu-
tional angle and say thag there will be
no constitutional difficulties in the
matter, All the lawyers that I have talked
to have views, if not the same, very
close to the ones expresed by Mr. Bhatia.
Since we are all agreed on principle,
why don’t you keep the entire issue of
reservation open? Let us have a discus-
sion, take a view and take a deliberate
decision in this matter? In the  air,
during the centenary celerations of Baba
Ambedkar itself, please don't stand on
unnecessary prestige saying what I have
done is dome and it is final. Nothing
ig final in dJemocracy, Mr, Prime Mniis-
ter. very sensible decision comes only
after the earlier hasty decisions are te-
voked, Please don’t be very Thastly in
this matter, as you have been.

Secondly, I have not been able to
understand one thing and your statement
is singularly silent. Even in future there
is no promise about it, What about the
minorities? They are a backward class.
That was the representation made by
my party. To these backward  classes
you must give reservation. Not a word
about it is mentioned.

There ig anothep thing which we had
mentioned the other day about the Man-
dal Commission’s recommendations. Thosg
Scheduled Casteg and Scheduled Tribes
converts into religions other than Hin-
duism must be given reservation. Take
the Dalit Christians. Do you want that
the minorities and the Dalit Christians
must also go on burning the buses and
should go on forming a human chain
before you come with another statement?
Please don’t do that, We are not for
any type of agitation because reservation
has to be given. But there has to be a
basic equity. You are now coming to
the economic criteria. We also pleaded
for economic criteria which was that day
completely rtejected outright and disre-
garded, Today it hag acquired impor-
tance -because the whole country is
burning,
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SHRI VISHWANATH PRATAP
SINGH: That very day, to Mr. Pramod
Mahajan I had said that we would posi-
tively consider this economic criterion.
I said jt that very day. There is nothing
nEW.

SHRI N. K. P. SALVE: Mr. Prime
Minister, you are right. You had stated
that you would consider. My grievance
ig that you have mot stated anything
about that here. How do we take now
that you continue to think the same
way?

SHRI VISHWANATH PRATAP
SINGH: This five to ten per cent is
on economic criteria.

SHRI N. K. P. SALVE: If you
want to riggle out of it, I can argue.
My specific question to you -is this.
What you have not stated expressly in
this is about the minoritics and about
the Dalit Christians. My question s
with reference to minorities. Are you
going to treat the minerities and  the
Dalit Christiang as backward for pur-
poses of reservation in educational in-
stitutions and for purposes of jobs?
Madam, in  this statement, so many
things are combined. (Interruptions)...

Another thing which has been stated
is that the right to work will be made
a Fundamental Right. Then, of course,
it says: ‘within available resources.’
(Interruptions). You ask  the person
sitting next to Mr. Paswan. He has
alteady a deficit of Rs. 13,000 crores.
And the experts say that it will reach
the figuer of Rs. 20.000 crores. What
do you mean by ‘available resources’?
Wwil] you clarify this? Will it mean
more deficit, or, will it be without de-
deficit? Where are the resourceg to come
from? When you say that it will be
made a Fundamental Right, it is inevi-
table that vou will have to give them
some kind of a dole, some money, when
you are not able to provide them with
employment. He is already Rs. 20,000
crores minus, Where are the resources
to come from? (Time bell rings),
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PROF. MADHU  DANDAVATE:
Tomorow, I will give a report on the
deficit.

SHRI N, K. P, SALVE: How
is it?

PROF. MADHU DANDAVATE: You
will get that tomorow.

much

SHRI N. K. P. SALVE: I is deficit
all right.  (Interruptions)

THE DFPUTY CHAIRMAN: Mr.
Jagesh Desai, we are not discussing

finance.

SHRI N. K. P. SALVE: Madam,
my basic objection is, in this statement,
all the important issues have been very
lightly treated. It is neither here mnor
there. It is precisely this method of work-
ing that we object to. Please do not
go by ad hoc decisions. Please do not
go by hasty decisions. Please do not go
by...(Interruptions) .

"SHRI GURUDAS DAS GUPTA:
Madam, you did not give me time,

THE DEPUTY CHAIRMAN: In this
case also, 1 rang the bell 'three times.
(Interruptions)

SHRI GURUDAS DAS GUPTA: All
that T am submitting is, there should be
parity, They cannot go on speaking end-
fessly even if they are senior Members of
the House, (Interruptions) 1 do not mind.
The only thing is that there has to be an
application of uniform standards for every-
ene.

THE DEPUTY CHATRMAN. No reser-
vation, Mr, Salve, please conclude

SHRI N. K. P. SALVE: One sentence,
Madam, and I have done,

In the end, T would ask, if the hon,
Prime Minister feels that hasty decisions
and ad hoc decisions are not going to
solve the problem——the type of problem
that the countrv is facing todav—is he
going to accept the provosal of takine all
the parties into confidence and consider
the entre gunestion of reservation in
totality, de novo?

[ 27 AUG. 1990 ]
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“Nothing in this article or in clausg

(2) of article 29 shall prevent the

State from making any special provi-

sion for the advancement of any socially

and educationally backward classes af

citizens or for the Scheduled Castes and
the Scheduled Tribes.”
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“Nething in this article shal] pre-
vent the State from making any pro-
vision for the reservation of appoint-
ments or postg in favour of any back-
ward class of citizens which, in the
opinion of the State, {s not adequately
represented. . .

“odmdee fgges’ mex A1 AF
FRT 1

adequately represented iy the services
under the State,
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A W F) 9qm Fwgw w157
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THE DEPUTY CHAIRMAN: If 1 did
tiot stop Mr. Bhatiz to mention the Con-
stitution, I cannot stop him too. He is.on
hig right t, mention the Constitution,
whichever way he interprets it.
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*Expunged as ordered by the Chair.
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(ragm) owg =& @ faae far
A7 |

swawwmfa : 3fed Tga wo s,
i1, 9Y ot 3T @ Ay §

o RAVTHGAT @A ¢ AIA &
ate . . . (swRaw) g <7 fame fear
ElCW

7 guawmfa c qERT mE 3, AT
TG B | FH SIH, ATEATTT AR
F BT TEW A4l g

FE glo q@UT Agia @™ : 3.8 &

g 25 & feg, ¥ YEaan WE

U TdTHT ST ) GF A 1E R1E Al

3g alg IHEISeaT A © W@ & |
I have my right to speak, I am a Member
of this House.

THE DEPUTY CHAIRMAN: Then
you shouid have givep your name early.
I have called the Members in the order
in which they had given their names, Now
[ have called the Prime Minister to reply,
Yoy please sit down,

DR. ABRAR AHMED KHAN: No, T
want to ask.

THE DEPUTY CHAIRMAN: If T per-
mit you, T have to permit everyone who
had given his name which I cannot
afford. . .

DR. ABRAR AHMED KHAN: No, I
have my right to speak. I am a Member
of this House. I want to ask...

THE DEPUTY CHAIRMAN. No , I
cannot permit. (Interruption)

QT q5 ALY, Igw A FET |

it faaxx a4 AfsAT, 99 24
gHR mlmwy T S ) d ey

ToRATTWRWI TR ¢ 37 foyee
T FTa &1 g qeAT aTf o su¥y
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far awa ad fgaar |« "ATEp 9T
Faf aare g anal & !

Iqqamfy : & F,

Tro AT WIWT G + 9 AT
1 f3ait gta7 £\ 59 graifd,
FFITE, TgouloTHodle F¥ I 94
@ ¥ gg gy W ow@ Ad Fed
fear s1qT | & A1 Tx qEATE )
frifin w7al § M 7 TM a@ A
T2q @@ va 9 @ fyae «ff &2
7 W g3 gWE w7 w9 HE
T iTRT g0 AW fx awa @R
T AL (sEEm)

Y Al

THE DEPUTY CHAIRMAN: All
right, T am calling people from this side,
this side, everywhere. And everybody
should sit and listen. Nobody should
object, First I allow Mr. Rajmohan
Gandhi; them I will call you, (Interrup-
tion) I have no objection. Somewhere 1
expect the Members to help the Chair to
run the House in proper order. I have
allowed so many Members to speak from
the Congress side, (Interruption) 1If every-
body’s bhavna is not being expressed, I
cannot help it. I have to have some rule,
I cannot run this House without a rule
and the rule is that those who give their
names first will be called. But this is not
the way, to keep fighting everytime. You
make nose and think that the Chair will
alloy yoy to speak. Thig is not the way
to do it...(Interruptions).. .

st vy gyrz AgT ;W
THY R THHR alOw &Y 9. .
(zmam)

gawamfa : St Fartn Teal dxqrd
F Ia% oF, 777 ATRT | ST aawy
Faymr o % ara Fraddd &
Now, Mr. Raj Mohap Gandhi, He has
been keeping quiet. He did not shout.
That is why T am allowing him.
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oft fawrgg e (weu SRy)
gratm F W Tx a9 g ferd
Sgray Arfgar |

Iqgwaly : 5 &1, FaEE 41 ala
97 31 §1 Yes, Mr .Raj Mohan Gendhi.

SHRI RAJ MOHAN GANDHI (Uttar
Pradesh): Madam, when for the first time,
on that historic day, on August 7, the an--
nouncement regarding the Mandal Com-
mission Report was made and a wave of
gladness spread among a very large section
of people in this land, you must also have
Tecognise that a tremor of anguigh also
went through another section of the land,
and if there was happiness on many faces,
there was also unhappiness even anger, on
some faces and the Prime Minister’s state-
ment today in which he has made a signi-
ficant anncuncement of five to ten per
cent reservation for the economically weak-
er sections, whatever be their background,
should help iy reducing that unhappiness.

SHRI N. K. P, SALVE: It is only an
intention.

SHRI RAY MOHAN GANDHI: All
right, only an intention.

SHRI N. K. P. SALVE: Intention to.
consider it,

SHRI RAJ MOHAN GANDHI. Yes
intention to consider it after taking the
sense of the House, to go ahead with it
once the consent of the House ig obtained.

Now’ Madam, that significant announ-
cement and the landmark announcement
with regard to the Right to Work—these
two steps today should reduce the uns
happiness and anger whicp, have recog-
nised, 1 would merely say this, Madam,
that in addition to these two steps, the
Prime Minister and the Government can
also think of listening to unhappy section
and seeking hoyw this unhappiness can be
further remedied, and ¥ that is dore,
that would be a welcome thing, This is
my clarification number one,
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Now, I comg to my second clarifica-
tion and I think this ig g point which has
not been made so far, Previous Govern-
ment and this Govenment have introduced
several great and radical measures. But
are the measures implemented? My ques-
tion to the Prime Minister would he whe-
ther he will make sure that in the imple-
mentation of the Mandal Commission’s
recommendation of 27 per cent reserva-
‘tion, and the present reservation of five
to ten per cent for the poor, and with re-
gard to the landmark announcement about
the Right to Work, the machinery works
in such 5 way that the goalg are actually
fulfilled.

I come nOy to my third clarification,
After we attained Independence, we have
rightly concentrated, the Government has
rightly concentrated, on this section and
the whole House has agreeq that this sec-
tion is largely backward and has suffered
for such a long time. On this section we
have focussed our attention and we want
to help that section, shelter and support
that section, But the question is this: Are
we supporting and sheltering that section
only for its own sake or are we support-
ing and sheltering that section so that it
can find itself equal in relation to the
other sections? These are the two ways of
looking at it,

The third way of looking at it is to
realise  that we are sheltering  and
supporting that Section which is
a part because we want to
strengthen the whole. Today, at this time,
when our nation’s unity is assailed from
many quarters, it ig all the more important
that we are absolutely clear that we should
strengthen and support a bart because we
want to preserve the unity and strength of
the whole, Thank, you, Madam.

THE DEPUTY CHAIRMAN. Yes, Dr.
Abrar Ahmed Khan, )

STo WAL ARAAT @17 ¢ Jqaagrrhy
TR, g W N ¥ Fer oz
TN AT A—rTTy B gm 3 WY
TR AT wAT T Wiy w® W
IE ¥ fr oamd wr wied ®
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UFE € FF A A7 HT N ID
fev qg 3awT A=t F1 A fF qewy
F19 FT AfUFETT AT & | 9 oF §
qEAAT § TAF HIGHT F GF FH
fasmr @ sEw &7 AT S E@
@M oA el e & faarm
780 g, ofpa gw Az 2@ € ¥ f¥
TF qYE AT AT TS T
5gM F AT FT @ £ WM gEh
% wmw F1 owfas W ow g
FC W OE 1A g oA ¥ @
fadarara § Sax1 wfome #ifse
FTa w1 AfTFT W FX NAF A
e fomr ot owreeer w1 oSTE st
ATl &7 Uy & & Ay &
W & O wIEw F oarg w7 96y
frg awg ¥ aede demd ?

O g @%@ & faw aw X
QITAT FT 1T QTS ¥ FIq0 H
Far & 5 ¥ 10 9WGe am
grmY, & IUE F wrAAm THN gy
SV & ug StrAdr =T fw fawdr
wfenl, agfha sfedl i -
srfaat F1 o Fafema sfawa s
fear &, 48 5 ¥ 10 Tz &t
nregnr fagr SmEEr Anr SEE 39
Srivat w1 W gFTATiNE Faesan
F wrgrT o ofwfag fwav soar
a1 fusdt g€ sfeat =1 S wfywa
qraeer fear war &, saF DETT 93
IAF] CFAR(S Fd gU A Flez gl
FAMT FA I & It ¥ o AT 5 X
10 wfgma svemw g ?

wigaifEls & @1t § Atew
Tgra AN ST § w ag fraed wEar
f& o wrgaifeds § 7€ a5
T & ars wonfa ad & fae gare
FT FE AAT GG TG &, NPT
¥ eI AT FE L FAAT § v
JATET FEATAT §, AR FT EH FQT
g ar WEIT g, ¥ wrg HiTaT g
A BHIT FFT AT & 1 97 F A
fedt w1 w1 & Faw ag &
q A Tarq FGr St ¥ FEar [Em
fs I8 et vz w7 dEwE T
FX, 7% waw waw B 7 9,
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mﬁ qrgAifedist #1 Uw AUV
g A Grgf‘w&c s mieafag w3,
arg dwyS A § &% a1 eEmifas
TRIERE § X, FEET ITH1 0% § qfen-
faa & I997T sar 9 ¥ W@E, W
G | gL qreeH  wAYA WM
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fag wemt & 5 ar 6 wfawa @
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artt & oger fv F uremer ¥ faQ-
fagi & a% fad, &1 #AT 98 I
Afgdesr  F1 UF AH FTH W F
IFT FW X! qTA AET & A SEF
g9 ¥ 9Asr s wiafwar &7
AT a‘rfr’ M7 & €2 57?1'?? AW T
7 § AT Al A AT Rl
arqure ¥ e g9 W E. ..

FraNeafa « wm L - |
Ffwa, warer afew . |

I OWAUTHFRT @A AT F
Argar Argar § f5 9% §F Tawen ¥
fac wradta Fgry way ar L
faeg amr FXad FT W O ag
q29 F aqmw |

IyqAm@la : qgrA dF) o,
Fifarmy

SHRI = VISHWANATY PRATAP
SINGH: Maday, Chairperson, first I
would like to thank all the Members. As
On the previous occasions when this sub-
ject came up, there was broad support
from the hon. Members, T remember not
even one dissenting nofe so far as im-
plementation of the Mandal Commission

Report is concerned and the  general
direction in which to go,
Salveji asked why such g hurry or

haste? T think we are late; it is not in
haste. Tt is more than  decade that this
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repott has been lying. So it is not omne
day earlier, Gm, commitment has been
there. During elections it got enshrined
in our manifesto, It was reiterated in the
President’s Address. Then I  myself, on
the floor of this August House, assured
the members that we would be imple-
menting it  within = the year, We
had also assured the people that our com-
mitment was there that in the first year of
out coming to power we will implement
it. This session was the last session of our
one year of coming into power, The next
session will be our next year. It was the
fist day of this session, ie, the 7th
August, and we took the first occasion to
.. (Interruptions),.. The next  session
will be in December or say...(Interrup-
tions) Even if it starts in November, in
substance it will go into the second year.

SHRI S. §, AHLUWALIA (Bihar):
Yoy want ty call the Tenth Lok Sabha
Session ip December.

THE DEPUTY CHAIRMAN: Please
don’t interrupt, Nq interruptions.

SHRI  VISHWANATH PRATAP
SINGH: I am replying to Salveji. So, 7th
August was the Ist day on which this
House openeg and we fulfilled our com-
mitment and our solemy assurance.

Many points have been raised, How
much will be the job opportunities? What
will be the economic benefit? How much
employment solution will there be? T
want to reiterate what I said last time.
There is a social power structure and
there is a State power structure, Social
power structure is very strong. perhaps
Stronger than the State power structure.
What is the result? The result is that 52
Per cent have been chained down in the
social power structure. When it comes to
the States powar structure, bureaucracy
is a power structure. It is more jobs or
employment. They are decision makers.
Peérmanent decision makers, In spite of 43
years of all education programmes, poverty
Programmes and  upliftment program-
mes these 52 per cent have been able to get
only 4.5 per cent of the Class I jobs in
the country. Has anyone questioned the
system which is working? Therefore, if
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we have to change the social power
structure,  then the State  power
structure has to be changed  cop-
siously and Wwith an open heart, Ang this
is what we have done, It is nothing new.
Today who arg these people? They are
those who once lost to the aliens. For thflt
.politica) loss at that time, they have paid
socially, politically and economically for
centurics and centuries. Therefore, I say
that it is not simply a question of pover-
ty. It is not g question of giving someth-
ing from the Treasury Or giving some
more money. It has also to be linked with
the political power structure and other
various structures and not only with the
formal power structure of Parliament of
the Cabinet and of the Ministry. They
have also to be linked with other State
structures which constitute the power struc-
ture of the present system., Certainly, whent
this rectification has been attempted the
equilibrium is disturbed and some reaction
is there. But it also goes to the credit of
the people that they have accepted the
charge to0 a large extent. Giving of justice
to the people goes to the credit and ethos
of the country. But that much reaction, as
many expected, is not there, Of course,
we must take care because the youty are
ours. They are our children. We do not
want any confrontation. We owe it t0
them, to the next generation, to ensure that
they have a bright future. We understand
their apprehension. There is no question
about it.

When we talk of participative demo-
cracy, when we talk of decentralisation,
we forget one very important structure,
bureaucracy. How arg you going to give
them participative powers? I repeat it
Treating unequals as equals is the greatest
injustice, Let ug recognise the realily.

It hos been suggested that when some
Scheduled Castes, the Scheduled Tribes and
the ather Backward Classes achieve g cer-
tain degree of affluence, they should be ex-
cluded Well. At a certain stage, possible
When the whole section comes up ty a
cortain level, it is all right. But what is the
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positioy today? Even after forty years,
what is the position? Very loudly we
trumpeted that we will help these Schedul-
edq Castes and the Scheduled Tribes to
feach 22.5 per cent, But in Class ‘A’, they
have reached on 8,5 per cent. Even beforg

.they get it as a class, we are arguing that

it should be takep away, Let them reach
22.5 per cent. Let them approach 20 per
cent. Then, we start taking it away. But
even before they Teach this, we want that
it should be taken ~away. In Class-
‘B’ they have reached only 11.6 per cent.
Even after forty years, they have not re.
ached 22.5 per cent. They have reached
fust half of it. Let them approach what
we have promised. Then, T think they will
also agree when they come to g certain
level, This is not permanent, for ail time
to come. But for a certaip period, we have
to give them protection, as a class. When
the whole class moves up, of course. de-
phasing of it, or, dereservation can come.
Not today, T am not agreeable to the sng-
gestion right today.

SHRI VIREN 7J. SHAH: Mr. Piime

‘Minister, may I interrupt you for , minuie?

Can yoy not make the education system
such that it will enable these people to
reach this position sooner ang they need
not have to depend upon any mehrbani?
Why do%’t you have that approach?

SHRI VISHWANATH PRATAP
SINGH. This is precisely the issue.

It was pointed out by Ram Awadeshji
as to how the education systery, is working,
We have three eddcation systems working
today; one for the poor, one for the mid-
dle-class angd one for the affluent, These
are the three education systems. For the
poot, it is the tat. Tn many places, there
are not even buildings for the children,
For the middle-class they have the town
schools or the city schools. For the
affuent, there is another type of schools.

AN HON. MEMBER: Airconditioned
rooms.

SHRI VIREN J, SHAH: We must con-
cenirate oy the education aspect .
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SHRI VISHWANATH  PRATAP
SINGH: There cannot be a formal analysis
of the society, Because we have said in
our Constitutiog that all men are equal,

J they have not become equal. This we have
to understand.

H wAw gasr o Aaafal #®
festdms 3 & AqIg-ATY OSERWAR
sheeqiieg §  fearawa @i,
{zmaamw)

SHRI VISHWANATH PRATAP
SINGH: 1 have heard all. At least now
T will request you to allow me to reply.
Otherwise, the flow of my taughts gets
disturbed. If there is anything  extra..
(Interruptions).. .
b 4
rawrafa © garaEE” o T FEE
£ 3 218 § g a9 1 g JOf,
gt wa AR |

(smaeR)

SHRI VISHWANATH PRATAP
SINGH: So, in this system you say you
compete to merit. Who will get the
merit? You coriect this System and then
there will be no reservati)n, ¥ am ready
for that. Let everybody havel the same
educations, the same house, the
clothing, same food. There is
no need of any reservation then.

-Nobody wants to lock the society into
compartments. Let the existing compart-
ments break, these compartments of thou-
sands of years. And this breaking pro-
cess we have starled, not that we have
reached the final stage and in the interim
stage there will be lacuna which you can
point 4., that this is proper and this is
not the proper solution. But the existing
reality has to be reorganised, (Interrup-
tions),

Here also we have been reading in the
press that this reservation will lead to inac-
tions. You just see the psychology behind

4 this,. Now the SCs/STs in Class 1 have
reached 8.51 per cent. Are all the coi-
ruption, all the inefficiency due to them?
And if it is not so let us search our hearts.
Who are responsible for cormruption and
inefficiency? Today this is just being rak-
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ed Up as a big bogey that efficiency will
go down, merit will go down, How has
it gonel down when it is only 8.5 per cent?
Tamit Nadu has got SOs/STs in Class 1, 1
believe, 69 per cent. Is Tarnil Nadu Gov-
ernment machinery more inefficient than
that is any other State? I find it to be
very much more cfficient than the govern-
ment machinery of any other State which
does not have so much reservation, Kar-
nataka has 72 per cent. There are several
States, Tamil Nadu, Karnataka, Kerala.
They are all working. Compare their
administration, I do not think they are
ivefficient, So, what ,s 0 be tought?

SHRIMATI MARGARET ALVA: They
are much better.

SHRI VISHWANATH PRATAP
SINGH: But what is to be fought? The
psychology is that these people are with-
out merit, without efficiency and if they
come, efficiency will fall, merit will fall,
and these people constitute 52 per cent of
our population of the backward classes
educationally and socially and 22 per cent
of SCs/STs, which comes to 72 per cent.
That is the psychology which we want to
attack, which condemns them to be with-
out merit, without talent and a drag on
the country. Tt is an unconscious reflec-
tion, but it comes out in this fashion. But
heve you thought when somebody  has
gone up the economic ladder? What is
the percentage, how many of these classes
have gone up on the economic ladder?
You will not cross perhaps =ven 5 per
cent but even if they change economically,
many changes are not expected, Here you
can change the Government. From poor,
you can become rich, You can change
even religion. But you cannot change
your caste. From your birth to the pyre,
you bear it through life, whatever you are.
So in this context, these decisions have
been made.

5.00 p.M,

Also they say that the public sector
will become more inefficient, That is the
argument I am reading in he newspapers.
Who counstitutel the work force? Where
does the work force come from today?
Basically where, as rightly said, the classes
and the cast coalesces they constitute the
work force, But, yes for sitting in the
chair,
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This is what happens in this, I tel] you,
you bring the people who have work
ethos from the childhood, from genera-
tions together, put them in responsibility
where work is needed, the wodk ethos will
change, Rather than where there is no
work ethos, you give responsibility  of
doing work, then it is only the intention
to draw salary rather than do work. The
work ethos has to be changed. And it
was because of all these considerations
that the whole step has been taken.

Also when last time this was raised,
then hon. Members mentioned about those
who are poor economically, At that time
itself, I responded immediately that the
Government will be sympathetic to such
a proposal. It is not now after any agi-
tation and all that. At that time itself,
we had responded.

A point was raised whether our com-
mitment for 40 per cent remains, whether
for legislatures we' will consult other
Qal‘tie‘s. Certainly, I will consult the par-
ties, open a dialogue how we can bring
the poorer sections more into the power
structure, and decision-making, I will
start consultations. At the same time, I
want to say one thing. When it comes to
‘he poor, the nexus betwzea jolitics and
big money is always debated. But I think
this is time to debate on tne nexus that
is being generated between big money and
raedia, the control which th: iz money is
aiming at, and thereby to control politics
by controlling the minds of pelople. That
is the biggest challenge t¢ the inteiests of
the poor. If you are thinking of the poor,
I think these basic issues must be raised
in the House debated and a certain fine
should be adopted, I am raising this be=
cause fundamenta] issuels have been raised.
So far as employment is concerned, this
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is the biggest problem before the youth
today. And all the young persons who
are agitated—IJ share their anxiety about
their future—Somehow they think that
because of this, their future is hurt. They
are mistaken, I have aiways said that
Government jobs are, not the real answer
to the unemployment problem, We all
have said, we know it. Somehow it has
been tagged into their ming that Govern-
mejnt jobs are the only solution to unemp-
loyment problem, In the Bighth Plan we
have put employment as the topmost
agenda, It is going to be the hub of the
Eighth Flan, As he rightly said, the eco~
nomy will be addrelssed. Tt is not merely
the Government or anything; it is how
we manage the economy so that more job
opporunities are created, and that is what
we want to address ourselves to, where
more job opportunities are created. The .
educate] youth can get employment and
we have started an exetcise how in the
service sector, tertiary ssctoi-—I mean ser-
vice sector not Government service secter
—but in the economy service sector and
tertiary  sector more employment cppor-
tunities can be generated where the youth
can be absorbed. Regarding some of the
steps we have taken on marshalling re-
sources for the youth, one is for seif-
einployment of professionsls }.ke doctors
and engineers. Most of the boys of that
rategory are agitated today. We have
decided in this year, fresy allocation of
bank loans of Rs, 120 crores *c: the edu-
cated youth and also financial assistance
of Rs. 70 crores for those who cannot
afford to go to colleges for higher edu-
cation so that youth can be involved in
the nation building. For natiopal literacy
mission also we have allocated Rs, 20
crores. Then, of course, there are TRY-
SEM ang regular schemes which I am not
mentioning where allocation has been in-
creased. So I want to put on record our
concern for the youth in general and emp-
loyment problem in particular, Certainly
T will talk to the boys. We owe it to talk
to the boys. We owe it to talk to the
younger generation, That is why we have
decided to set up the Nationaj Youth
Council where the youth  can involve
themsefves in nation building as well as

we can focus on the problems of the poor
specially the youth. They do not have
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a forum today, They are either used for
raising slogans ar in their perception what
they feel right, those initiatives, they do
take, So at the national leval we are go-
ing to have this National Youth Council.

SHRI M. A, BABY: May I know from
the Prime Minister when is going te cons-
titute this Council?

SHRI VISHWANATH PRATAP
SINGH: It will be constitu‘ed this year.

SHRI M. A. BABY: Therk you.

SHRI VISHWANATH PRATAP
SINGH: Then there is the step on Right
to Work, That is another thing for the
youth to be enshrined in the Constitu-
tion, I am grateful that on this issve also
there are o divisions on party  iiee,
Last time when it was raised, everymme
endorsed it. It should be supported. In
this regard a point was raised by saying
‘within the available resources” you have
takeln away the Right to Work. Yes, it
does restrict. But whatever maximum re-
soliicts we can allocate, we should siio-
cate and design a scheme in such a wey
that the ecomamy can bear because thewo
is mo point of having a scheme if the -eco-
nomy cannot bear it, Let us be realistic.
Let us sce it in the start rather tham have
a very big illusion and ddesm and they
say, no we cannot do it There is no point
in giving a big packet with a small gift
wrappey Im it It is betber if the gift is
aecording to the packege. So the point

is -ome.,

SHRI N. K. P, SALVE: Mr. Frime
Mindster, it is a matter of great satisfac-
tion that you have been realistic on this
issue,

SMRI VISHWANATH PRATAP
SINGH: Thank you very much.

SHRI N. K. P. SALVE: When you
have been realistic, be kind enough to
answer mry specific query.

SHRI VEHWANATH PRATAP
SMNGH: I will come to your guestion.

SHRI N, K, P. SALVE: Are you go=
ing to do it by adding to our deficit or by
some| other method?
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SHRIMATI MARGARET ALVA: What
is your definition of “Rigld to Wimk™?
What do you mean by “Right to Wotk”?
That is what we want to kmow, May 1
know whether overy youth will be pmo-
vided with a job? If you caraol provide
them a job, are you going to give them
allowances?

SHRI M. A, BABY: Now, all of you
are, unemployed,

SHRIMATI MARGARET ALVA: 1
am pot aking you. 1 am =sking him.

SHRI VISHWANATH PRATAP
SINGH: On this, I have said, wg have
received a paper on right to work from
the Pranning Commission but we want to
improve on that and in the process, I
have said in the statement itself that we
will be interacting with i1 the parties and
evolve a strategy that we can implement
and also incorporate your ideas in it
it, Basically, right to work, once we put
it in the Cometitutson, it will be justiciable.
Once you put it in the Constitution, #
becomes justiciable,  (Interruption). But
you do not throw your hands up because
there is some difficulty right in the begin-
ning. That js the point, Yon shounld
have courage to take oOne step mow and
then ensure that all subsequent Govern-
ments will follow that parth, once you
put it in the Constitation. That is the
right that we give to the youth. (Inferrap<
tions). No Government can henceforth,
after that, deviate from the path..(Inter-
ruptions). 1 cannot answer every sen-
tence. (Pterruptions).

PROF. MADHU DANDAVATE: This
is exactly wthat thel Prime Minister said.
Ask Mr, Jagesh Desai, (Interruptions).

SHRI VISHWANATH PRATAP
SINGH: This can’t go on. (Interrup-
tions).

SHRI JAGESH DESAI: Now you

have no resomrces and you wamt to g0
back,

SHRI VISHWANATH  PRATAP
SINGH: There is nothing like that. We
think of country’s resources. It is no ones
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(Shri Vishwanath Pratap Singh]

pefsonal pocket money. It is the country
we have to look after. (Interruptions).
So you say, you don’t have resources, not
our pocket money. (Interruption),

2 aTada fag wgearfear
@d WA AT . (W)

SHRI VISHWANATH PRATAP
SINGH: Please bear with me. The point
15, by oncse enshrining it in the Consti-
tution, a biggest political power will be
given to the youth to come to pressurise
every Government on the right path to
give employment and follow such econo-
mic policies that would generate employ-
ment, That ig the first baSic political
power that we will give to the youth over
every Government and that is the signifi-
cance of the step, We will, . (Interrup-
signs)..

: ;. AT WP AW ¢ AT
wat o, @ret wfew 40 . L . (mEw)
a‘ga'r%?

it fawgarg sava fag : @A 2mw
... (maaw)

¥ WAUT WEAT @W . WIC
QT &1 17 Ffew 1 .. (s7qTE)

=%

"'DR. G. VUAYA MOHAN REDDY:

You have not dore anything. (Interrup-

tions). You have been exploiters. (Inter-
ruptions),

W, WEUIHGRE T@W
£ ara sfgw 1 .. (@A)

ot Frvqrw garw fag : faqr wis
feq gu v wedr ol -?r CE
gRAT_8, A 0g g7 Fea g ) 3
F F AT FE @I E | A
¥ orfay goemr & Af &, T
STk aear § ) trsra“rfa'ﬁ srrar'er
difag 1@ HIAT T T AT |

: TR
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2" qrFa St fag, 37 aUaT W
amer | F ug WA E |
Now, I am very grateful to Shri
Kulkarniji. He has given fullest support,
(Interruptions).

' THE DEPUTY CHAIRMAN: Let him

answer. (Interruptions), Please don’t
interrupt, Don’t interrupt. No interrup-
tion, >

SHRI  VISHWANATH  PRATAP
SINGH: Madam, 5 per cent and 10 per
cent, ] Lo

(srrere)

ot gtada feg wymafem
e darfc aifea § fran €%
Q¥ fqw @ !, |, (SEme)

DR. ABRAR AHMED KHAN:*

THE DEPUTY CHAIRMAN: No
interruptions should be recorded. (Inters
ruption)., Please don’t interrupt. Mr,
Abrar Ahmed, don’t make any interrup=
tion in the House. ] say, please sit down.
Please take your seat. I am not allow-
ing. (Interruptions).

SHRI  VISHWANATH  PRATAP
SINGH: That is why I propose, let us
collectively bring a legislation, bring con-
stitutional changes. (Interrupiions), We
will come, Then we will see all these,

UF At AIT ot & qer o
f5 gt 3T @ ow@e mifus AR
g geifer @ &7 ¥ UF gAIT
I ¥ AAT 9T WX g F WA
AT § qY THAgW ¥ 1 AT Frwerdy
g, Su¥ BEAT FH F AMAET T
Afa =9 FY Wy A I A R,
St 'E gy, SEe W anr
UF BEAT @9 | 77 IHF HET o9
wfos wrare 9T Rt ot @ § &
Ign weT qmfas wzefas
FauEar Jr R &, 9% gwfiw

*Not recorded,
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F19E faq o= rvmjzn T v IJad
g3 aifaF waefar a8 v
Tav|

(Interruption)

THE DEPUTY CHAIRMAN:; Mr.
Salaria, let him answer. Do not inter-
rupt him. He did not interrupt when you
were speaking,

SHR1 VISHWANATH PRATAP
SINGH: Mr. Gurudas Das Gupta..
(Interruptions) . .pointed out about eco-
nomy and the necessity to create job op-
portunities, I have answered thesg points,
He also sajd that no excessive force
should be exercised by the police, In fact,
our instructions are like that. In Delhi
and other places, there is nc fiiring, etc.
Instructions have been given,

About the private sector, of course,
demands for labour participation are com~
ing from the workers side. At this stage,
we have confined ourselves to the public
sector and Government jobs,

Then, Mr. C. P, Thakur has raised a
point as to why the poorest among the
poor should not be given the 27 per
cent reservation, I thiny it is not advisable
at this stage, to go on grading the poor.
If in a wreck ship all are hungry, they
have to be given food. You have to give
some food to all. We can’t say the hun-
griest should be given. Some to all should
be given, When they reach a certain level,
this criterion can be considered. When
we go to the developed countries in the
international fora, like the World Bank
and the IMF, they start grading the deve~
loping countries. This is ome way of
dividng us, We say, “Please don’t do it.
This is one method of dividiry us.” Let
us not, at this moment, divide it. It is
‘socially and  educationally backward’.
In the Constitution they have said

‘socially and educationally backward’,

From there we have derived it. We are
not grading it on economic criteria, Sepa-
rately we are providing for the economi-
cally weak. '

SHRI VITHALRAO. MADHAVRAO
JADHAV: Mr  Prime Minister, what is
the criteria of calculation to find out the
poor?
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SHRI  VISHWANATH  PRATAP
SINGH; Today it is clarification, It is

precisely whepn the debate comes we can
take this up. These are things of inter-
acting with parties, For instance, we are
having a discussion in the party. One of
our members suggested that the criteria
for the poor should be that any who has
land or business or job should be exclud-
ed. This is one of the opinions of vur
members, in our party meeting. For that
purpose, we: have the debate. I will ree
quest hon, Members also to give theh
views, not only questions, but also some
answers, And we will come with g for-
mulation on the economic criteria.

SHRI VITHALRAO MADHAVRAO
JADHAYV: Is it p9ve{rty-line or what?

SHRI  VISHWANATH  PRATAP
SINGH: One criterion is poverty-line,

SHRI VITHALRAO MADHAVRAO
JADHAV: Poverty-line. . (Interruptions)
I am pot asking you, I am asking the
Prime Minister. He is responding, Why
are you wotried? ‘(Interruption). 1t is an
important problem whic; yoy do not
understand.

SHRI DIPEN GHOSH: I do . mot
understand. That is why you ask ques-
tions and I do not ask. (Interruptions).

SHRI VISHWANATH PRATAP
SINGH: Poverty line is also one criterion,
Bhuvnesh Chaturvediji asked whether we
invited the youth and met them. About
merit I mentioned and I have answered
that. Madan Bhatiaji mentioned castes.
Mandal Commission js not on the basis
of castes. It is based on socially and
educationally backward people, If it were
castes caste-system is only in the Hindu
Community, It is not in the Muslim
community. If that were true, how is it
that Mandal has included the socially and
educationally backward people of the Mus-
liy community? So, the Mandal Commis-
sion is not based on castes. By imple-
menting the Mandal Commission Report,
we are not emphasising castes. It is social
and economic backwardness, That has
been the criterion, It is mot the caste,
Then he has said about my statement on
Cowrt judgement judiciary otc. I have
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all respect for the judiciary. And this
Gowernment has so conducted itself that
it has the highest respect for the judiciary
and will continue to do so. There is no
tuestion of disrespect to the judiciary,
What I meant is jsometimes there are
fegal difficfities; it always  happens in
some of the legislations there are difficul-
ties and when a legislator finds any diffi-
Calties, he tries to remove them. It is in
that sense, mot in the sense of any chal-
lenge, that I said so. There is no question

of amy disrespect to the judiciary..(Infer-

ruptions).. About the difficalties in  the
Constitution amd all that he has raised,
my assessment IS and my advice is that
legally what we have done is sustainable.

oft T wade g : At o,
oy W TR H afae ) Pl A
ATEFT NIV 7T HASWT AT & |

oft gty gare fag o mew,
fr< wam wrfest ot & a8 Fa1 f5 AN
Fgr Sfgez F @O 4 B AR
w-EE § w9 fayr 9w v g
sy Y AT ar A ? A aw
&A1 A qIAT T § | THH! ATIIAAAT
agh & 1 g0 IR § 9T ¥ Ty
fret Fror AT St T A AW @@
AW FAT AR § o «igun
HEATHT F TW 99 ¥, 9% TF TIYIT |
gafan gn Afefedny sz o &
fiT ga X Prarsna W OF
fegr & 1 A% SEF G qAE I &G

" og

e it qwr R omgr gy WY
qf9-29 q3de WIAR ATATT FT A&
I & &N TG 9T IAT. BN
fat1 9 FT %, SUYHHT ITT W &,
ATEA FEU TFE AT | A, g
Far fey fomie fear a1, s; onfas
arar F1q =W 5 or say fau
@ ¥ ST @ ® osE oA
[T g ! SR
. ofefandl, weRERr Ty ¥
R & TR gl fr S )
T v A} ) AF oA ¥
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e dls W 3 fagr &1 R TR
g7 %5 31 nfagt ¥ a8 w1 fo =1
FW, 7 FTF T ATHFT F q2rs F
g€ TW FI AT STV G AR
fi AT aaers sE A fraa g 5z
& SrET w1 AT g, S Y ghwar
g A W@ ar afwrr gawr aRA
1 SfrTgA g ... (SaFEm) . .,
qg gAY W' HET § €T ¥ ey, fw
grmifss afede S & ¥aw FwA

gATET Ag gt g, o dher SuE

gfasIx, @ 91 9 &9 @4 § Srifse
® §, 9% wfHq g7 egar g
gel a3 =g wE W ¥ 4w
T g, FIW wte & Ad faer
qrat & |

2o RAUI HFHI WAt YT
o, u am B @ G &

ot frwarw s fag: @@ aw
T rag 1

g WATIT WEAT @™ ;)
gradm WA F FET, AT afew
g ¥ awd S,mewie d our § 5
#eFt 9T wr hgw, A< fef, e
wedl 1 guwm far &, W fafeo,
T Iud 9IF I AW @Al W
7T |

srewwfa ;. & glowr ded
a1 ofafy safag &t €1 4 fx A
FEITT S&HC AW | W 83
AT |

ot Qe XA fag ¢ wdal
adse X ¥ Afgatdl ¥ F¥ ¥
g s T i wleal &
far wal 1 food 1€ %7, 2T
gg W T fr fla e
deqrat € g Al § foig fear g
#T a@ &=l §, S8F
gax afggl £ fowa A
IR FET TR S WIERT BT §
sa¥ siee wfeanit & fa sa¥ fau
@t Afrdt ¥ wax whgasll &1 0
teeal frar ST | 3a T gw B4l
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R A, T awg ad g fafy ¥
a4t § fr qza grara 3 fafm @Y
q A w7 Frf tx %7 gieesim
TooFe W oFgr § 7 wed wifgw &
¥ ¥ g w3 fout 5 gad grogw
F1 Frg AgT &1 wae #Hi- wme o
w1 AR ff cad € & sToud
gge dto Tmo o T T & 1 AT
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qred T 7 T® A9 gl fa
sa¥ o oW mq @ § Hea
FHAT F QU 7T &T Afaew qloF
ST muATaT 3, 9% 3w A40 8
qred o, g @ H fpad W aas
zg*r-@ afzw w2 10 &y otaT &1
A g I IT, IF avrqmrzim
3‘“’;‘ giFr wRd w, ng"r"fg
IqN, [T TJF FAW
g TR fmay a1 §@ TR
M Ta THIT ¥ Zfgr a7
# I WA AT W F Hag WL
1%% g2 @ =47 Aty ofd, sw &
ST qg ff gaT HwER g

st wadtw TWE AT . gled
it Wt TEX @l S d AR
oy & JTEAT

w1 feewag wara fag: sg v
adi W R # 9% a&al § WL
Iq 3T B wg Y@ W@ E @ OE
TRy ¥4 T H oxHE 1 W 3
fs 23 dadl & ofa O
FT 3T &, waal a3 g7 =
groaff 21 ... (vewww)

svaa fag staw : Sfsa @A
F31 @ DQarag 75 a3 I T
fem #3% F fag arme g )

Yt favary wAe fag v
EEIR Gl g w7 a7 ha F
F*HAY aﬁr%r % sad @t Ay fxar ?
10 AT @ 3Q9T 928 =Wq Wl 8 |
foll ax ¥ o s@ fw % Fdwm
AW A% = &1 gy @ W
MF T F940 W | omd @
M7 gvlen § gedna FF N FS

Fr§ ATIATAT
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qTe § xlal §dr & 59 qeda8 o<

eﬁaa fwgr @@y 73 @ |ar
FFA5Y 97 Ta fal va 9T alga @
S F #;F 9}

fRy wigmifed; = =1 ag are
oW FE 1 A% UTAT AR 7
A owd, whEm e St § &,
Wa'g Al a7 ¥ qF, A
FFEW S A W) ! WYL RIUY
NEHT 7 T oW FE 1w Wiy
2 I =na wso3@r g @, g@ oA A
WED AN T AHT Fmw A N
HEWFTT § 38 YT 5HT J89 T80
g aadt g ifs 3 ags  ak
g1 ... (s7Egm). ..
ot §e iz 9w
#4T § 7
You have not defined ‘poor’. I think it
minorities also find a place there,

of fazaaig S fag ¢ wifs
7 41 wgal wifee ff fasd W%
g & fad sw # S€TE
w1 9w § S8 wwid @ ate
wgrsdifrd a ®1 g &7 plaasd
¥ ugd | @8 Tam fe &
ragFal 9§ W §, WY W &
T ¥ adi 1 4w & e &n
qAT ®) JaT< §, TAHT WAT WiAA
§ 53 W gaig 4@ & adifs sal
@ AT ®, *aT 2y ag) A
gARr 29 1 ag Aff fx ced wR
| F ogdl A, W aW F
wagl ¥ 718 w4 @, fomg dad
w4 &, fre wad ¥ 9 4@ g
afwa f§l i o1 &) way §
2@ O o) Faal, AT & WG
4 ¥ W} @ A qrs Ay off T
W@ {, gw wwfaed W@ W,
o 0w @ f5ay f5 agl =&
753 1 B4 TT Fdew I & W
AN BT FWE I B | B ad)
3% § & wiwww ) oz dwT
wrwr g9 N7 F A ARAF L0
Fdag €1 R} 3@ TG BAT W
W T F WeET, WA F WET BE
Wt & ) ¥ ¥ fmy

L AT
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St aAA At (zamamq)
g1 aregT g fag |

i fazgqra Aamw fag w3,
oAl @ AW xg ® e
i afl Tifis wew /gy faar &
B @il A waar o fwat & @m
g el & ot adred @@ §
aqa fafaegi area datal § | T5-Ux
agsaT $@1F ¥ ga oM @1 W §,
3T A sa Aifrefen @ £ s
B gataT ME ¥ F1§ wme Ao,
Tgo zie MT wigAfed ' 2 fx
ar g3t 1 Sgt A ¥ saxT FYAwT
faar ar <@ g1

st R wady fqg ¢, . (SwaE)
N e fsg

Wt famam saw fag 9y
93 31 & 9T ggawiasd aF &
St oge fas® a)§ o H TET g
g Ju¥ arq ag W JI]A

st swIam fag ¢ AW W@
gnr 7

ot g Saw fag ¢ . &t
amm T AL &% 8 @ TR ay
dgxaiT 7 &1 |

IR CRETIE L1 F: - 1€ BECRE
ax o dxad A @ g D A
qr |

=t frmaasan fag: s &
g gutd @i § fx AT Tt
aﬁﬁ ¥ ogg T fea gfer &g
€ ® aga §% AT q@ad &
# a2 @1 & A Wl ad ow
AFG i FN & 1 [ qradfiE:
FhmT # fOE agy ¥ wHar W@
Tq AT AT TZ ATTAT ZAIY QTAY 2T
T 93 AT 91 o & AR
atal |

on aetfa @em : aat TgmA
7 T W A 539 fo qigAifea)
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FNUT F7 W WA T § |
gl agT H =y wioE| famius § )
qeq 9T T ST aF 1 ylk g
FAWA WA & W & mivw!
fagrag g & «wh | @ ..
(smama)

o) fawwia sqw fre : gw il
W@ & weEt ) ogmy i
fagar foat g go ass q7wE &
fau weiteiaw & 1

T WA gEeg ¢ any it
frgifa & wrg o :

st fawmaw saw feg: a9
SRy § wiwmy war fewt 8% -
w1 2" w0 aladifdl  guiEe
#r o fgE agi § wd
IV wulg g fg  wx ug fRmig
g #1 @il =iferfa F8 gala
waAif@ & #3% a9 |, rasawT
q #T g N ug oI fasrwd W
q¥ # Ag #ify g aw SEX
sig s A gwdl 9., §gG §%©
ESiE “ﬁfmfz‘q-a faﬁ # Qg 31
AT AT gaF gwI vl
&, SIwY fq:qr SHO - TERNE TR i ]
ASEHECIEER S rvr‘r FES & O
arg &1 fogar u-aice = feeawt
9z M afiw U gl wuwd &
FoIfd) &1 &, waw? qfiam wad?
fdt ¥ 7 &1 ag wes & 3@l
M & ¥g 919 aft 2 cu¥ sq
q1Y ¥ Wy uedwmas ©fafed oek
tfra ¥ e & fau <9, &€
% afg1 ofara e & fag,
gfam 3 ¥ fau fua gad & o=
we wTafagg & 98 w¥ dafis
B 9fa &, ew #ei IS g
g‘. T § 93T H QAT WHT AR
!

4

ot qtR gt ¢ Jare e, S,
arq garag faear @y oy aTE
25 F¥ | 90N g3a fmar &
Taanty ateie, | drfams, wiT qard,
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fard £ g fad 73 A I®
o Uw AN AfT H Tww #
2 TATmT dgad  feRduT &T
19T, @ g Fgr €.fAg,
273 ag g ST @anta Frat
g.fw gw, A< & wiver § AOF FI0
fp gard £ @ 9T gT A1 F | AP
QA £ T | 59875980 04T
FTEA Figa feadga o N 540
Zq AT T A1 ATAT FW F Ad |

oft frrgarq s fag: mow)
Al fpyr i & X A 3q aaA ¥
aqTar & arg %8 R § fr 43
QR I2F eFETT AY wTd =gy
T AT faslay W A9 § )
ey g fqaTadt % fx dare
R AT ThEpd 3z N I
Ta ATFT WY F A & I &7
FAlcfRgory gardr A T fRar A

o v faey Tt (WY Ww) ¢
Pz sz fufacet 8 747 @ifww

W fyuy sare fag @2 97
fedr a7 o3y % 39 de § I3
S qav 1 R ag a9 57
55T ST W gAY T faur § MY
qIAT S FEA T, ST A W
grga ¥ ¥ 1 Uy alq wdw
gl ar@ A wH To No F an
Farq. q- ¥ 3a ey gw
Har w3 AT At @ #
w3y @ Wen afpr @R w37
fp qyez & 56 81§ amd
FET f5 agrae N s fad
g1 2, @ SEF HAFT FA A
dare #1

ot v wrew (fagre) . @
3t a4 1 gF FFf wbAgm A
ez qif ¥

s fgmarg darq fags @
g8 a7 wfig zad 1 Tx W
qr fx gy FEEIda A a9
AT FW@ | fed aramN 537
qr Mt 2 Iy AT 97T FE §
for frarr # 2w a9 q% A WA
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q7 ax Tt ¥ & @ £Y Aw
dr ¥ agr e fa g W R @
A ufiqy  d¥=T WT oT@WH AW
W 9 aq a1 A 9F T ¥
R Ry o, @Y EH AT
Afar iz &7 a7 @w § N |
F7 2 4T BT AT wF

st T A ATIH : ST AF
ofFgs H Al Agl T o9 I%
a5t #E /AT TG AT

s} fyraqw waw fag 1 A
wTa & fa #% afi s Y@ &7
Tax 2 faar £ & a9 aof wisdia
gzal %! g=ETE $@T §

b

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE Regarding Rampant corruption
mismanagement and  malpractices in
Nationalised Banks and action taken by
Government in the matter—contd,

THE DEPUTY CHAIRMAN: I will
now take up the Calling Attention, Mr,
Gurudas Das Gupta,

(Interruptions)

SHRI VIREN J. SHAH (Mararashtra):
I submit that the Calling Attention cannot
be finished in 20 minutes now, We can
take it up tomorrow,

THE DEPUTY CHAIRMAN: Till
the Calling Attention the House can sit,
We have some time, We will finish it
Shri Gurudas Das Gupta. (Interruptionsy,

SHRI GURUDAS DAS GUPTA: Ma-
dam_ while raising the Calling Attention 1
had dealt with the problem of low produc-
tivity of bank credit, on the misdirectior
of bank finances, indiscipline in  banks
and growing mismanagement, alone with
the poor health of banking investment,
Now, Madam, I call upon the Minister
kindly to assure the House that he is going
to end the politicalisation of banks. Ma-
dam, let me,. . (Interruptions)



